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are dying due to gastro-enteritis, etc. That is
always being repeated. The Government said
that they would be giving some wheat, but
that also is not being distributed to the ration
shops. A very serious situation is prevailing
in Kerala. All the political parties and the
Government itself have stated that the Central
Government has not done justice to the
people of Kerala and to the Government of
Kerala. Therefore, I once again bring to the
notice of this House and to the notice of the
Government that urgent steps should be taken
to send rice to Kerala. The people are once
again engaged in this struggle. On the 7th of
this month  they conducted huge
demonstrations. All the parties in Kerala and
the people of Kerala have decided to conduct
a one-day strike on the 21st instant. Almost
all the political parties are united in this.
People cannot be allowed to die for want of
food. They want food and the Government
must take serious steps to send food to
Kerala. Otherwise, the situation will become
very serious. I am bringing this matter to the
notice of the Government.

THE TELEGRAPH WIRES
(UNLAWFULPOSSESSION)
AMENDMENTBILL,1974

THE MINISTER OF COMMUNI-

(12 NOVEMBER 1974)

CATIONS (SHRI S. D. SHARMA): Sir, 1
beg to move for leave to introduce a Bill
further to amend the Telegraph Wires
(Unlawful Possession) Act, 1950.

The question was proposed.

SHRI KALYAN ROY (West Bengal) :
Sir, the telegraphic and postal services have
practically collapsed in Calcutta and Madras.
And 10 lakhs of mail have got accumulated
in Calcutta and Madras. We are not getting
any letters or telegrams from there. They are
refusing to accept telegrams. That is a
deplorable condition. The Minister has to
say something about it.

MR. CHAIRMAN : The question is:

"That leave be granted to introduce a Bill
further to amend the Telegraph Wires
(Unlawful Possession) Act, 1950." The
motion was adopted. SHRI S. D. SHARMA :
Sir, I introduce the Bill. 5—645RSS/74
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SHRI KALYAN ROY : Sir, he should
say something about it.

THE EAST PUNJAB URBAN
RENTRESTRICTION ACT
(EXTENSION TOCHANDIGARH)
BILL, 1974

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) : Sir, I beg
to move for leave to introduce a Bill to
extend the East Punjab Urban Restriction
Act, 1949, to the Union Territory of Chandi-
garh.

The question was put and the motion
was adopted.

SHRI OM MEHTA : Sir, I introduce the
Bill.

DISCUSSION UNDER RULE 176 RE
PRESENT SITUATION IN BIHAR.

MR. CHAIRMAN : Now, the discussion
on Bihar situation will start. But before we
start the discussion, I would request Shri
Advani to complete his speech within 25
minutes so that others may have an
opportunity.

SHRI LAL K. ADVANI (Delhi) : I
expected to speak from twelve. I hope that I

will be able to complete my speech by
lunch. Otherwise, I will not be able to do

justice. [The Vice-Chairman (Shrimati
Purabi Mu-
khopadhyay] in the Chair.]
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): I want to
clarify that due to something going on in the
other House, he could not come. In a minute
he will be here. As soon as he is free, he will

be here. You must know that I am also in the
Ministry of Home Affairs.
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She questioned the legitimacy of
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"It is just like the basic right of the people
to rebel. It is a basic right to rebel and you
can do it, if a man rebels and faces the co-
nsequences of that rebellion. That is a di-
fferent matter. Such basic rights everybody
possesses, facing the consequences of the
rebellion.”
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SHRI BHUPESH GUPTA (West Ben-

gal) : No. This is not our version of the right
of recall.

SHRI LAL K. ADVANI : Yes, it is also
a part of your programme.

SHRI BHUPESH GUPTA : Right of
recall goes to the constituency. It does not go
from Delhi to Patna. That is not the right of
recall.

SHRI LAL K. ADVANI :
right.

That is all
I am not yielding the floor to you.

AN HON. MEMBER : Don't yield.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Please do
not interrupt.
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"What has happened in Madhubani has made
it clear that if the ruling party is determined
to win an election, it can achieve it even
without the consent of the electorate. The
Bihar Chief Minister can ill afford to flatter
himself for his victory by a large margin in
Madhubani because the margin was the
creation of fraud, forgery, bribery,
gangsterism and misuse of official machinery
on a vast scale." SHRI MAHAVIR TYAGI
(Uttar Pradesh) : Who said so ?

SHRI LAL K. ADVANI
lution—

: CPI Reso- .

"How long would the people put up with
such rigged elections ? Can the artificial
majority created by such widespread corrupt
practices and distortion of parliamentary
democracy stem the tide of seething
discontent among the people ?..."
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JP's movement has fizzled out. These
fizzling out statements have been repeated
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In fact, the police shielded Jayaprakash
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Mr. Reddy said that he would have been
the first person to apolodse and would have

advised the Prime Minister to do likewise
if Mr. Narayan had been hit by a police
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HE A% 4T A g A 2 fF oA
FOAT WO ATST ATH AZ[ ZH0 AT FTAEL
qfeer 7 sives fwar gom ar | A7 s A
TE T e v owwe qE fzmAEm g e
f& 9% snT A wgiT g A1 7
EEE A U e PICIR C
ST A wmgar B o ofr wrey Wi o

THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOPADHYAY) : Mr.
Advani, You have had 25 minutes.

A

Sl A ATEATA - 77 HT 307
I O o T 1 i
TEAT |

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : You have
exceeded your time-limit. You were given
25 minutes.

ol AT ATEATON : 7 =T FATH
7 77 g 1 7 g faaea Fen "waar
Z fr w A agmaR TEE S A
AT 9T HqZA F, A1 FA Al A9 g
ATFAAT  FAN Z, AT F ITAG wTMT
TIA( §, ATH IT AT A, TH TH
aqr w1 qfad WA FT wE ArEi
F fan wrr wim ow@ sz fv faa
afag 7 w1 A% A1 wrrAEr 47 2,
az s aAa v fwar g oo &7
gas fao emr "wOUAT g

qq Fe 9 AT F oIed fEar
a1 X { aaAar g 56 wde, 1919
T geaa frar 4 fyaq fafewr 72-
w7 A FEr AWAt FoAarg wrer wisdr

[12 NOVEMBER 1974]
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913w wwr faw oA § oarvwm
AIATT FFAT AT AT 9GFT
fear wm & i faww wrow gad
U g1 WY AT, gEE weEw ow AT
e Afsreew 7 78 wrarT AT | AT
WIAZ 8§93 % 4§ A T2 390 4T,
T daefaz 7 daw Afaeafa
AT 437 41, @t dfer wET A
WIS F agi=T wfaa w77 30 Fa3—
"It seemed that the effect and the shame
of the attack had gone down deep into his
heart, and it is a painful thought to me, as to
so many others here, that his life should
have ended with that unhappy thought in
him, and that the Government of Punjab and
the Government of India should have lost
the opprortunity of making an apology to
him for an attack which in any other country
would have provoked the greatest
indignation and would have made the
Government bow to public opinion."

q woar w0 g fRogg o maee
e qag 7 fFT @ga &g wAr
oft wgma= TIET waEr @ AEr
HIT FAYF ST F AEAtAr w78
AT WEGT gE ogEr & fAv
WEYIAT, FAFAE T g0 A, AAT
7 & § w1 41, F& TANHT
AT FA1 AEATN FE AT FAA
fpr-froplt wiT wEEAr o f90
& 21 dror-feoroft site mrATRAC T
wAq% A1 IAw faC g1 wFAw 1 3
args € o o feafar gr @ w2,
qg WA FTAAT T AT FATET
ft W1 3B Frw arm wEH FET £
IE T FT I WL T q3149 T2E fTH-
{19, VTt WA ST T S0 §7%
9, ¥F OGN w1 OWAT  ZFA T OATFEC
T 9% g & wg faza e
fr oz AWl ¥ S#wT A oA 9%
wifgs & w1 afqare F90
27 zw "GrEEdT A qfqar 2 oA
d@ # WA, IXH AZAT  FAT
WA, AT W (AT I

1 P.M.
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| [t S vwaTn)
T qar A 2 v A = Av
et & gufaA A7 qgry gwid fafy
" el w3 g7 veEeRfed add A——

' On the question of electoral reforms, the
Government is prepared to discuss with the

Opposition". Of course, there will be some
issues to discuss. Dialogue always helps.

FH @ET gAWT IEES TgIAA AT

T faa e o, wErrT sen o g
weer 43 § fwel a4y &e §adm
Thfad g agad A1 o T warw
9% 9 &1 wg mﬁ?aﬁaﬁaaﬁ
4T | wﬁﬂz%ram%ftﬁ:—: are fz
S HREY s vHEAEE & THIIA 4T |
IUR we il & waey 4| wAd

- fafy 5@ MEw 3@ gITm )
3w afafwr 3 o1 fawfor % F
72 8 74 7% T O dwE A 99y
g & 39 mmfr ¥ war fa fwgmm
AW@EA W oME 21 ¥ wE FT
18 % wrfgy ga wfufy & =
fir Wedr e 3r waAwT AT w9
¥ we wizmi  w fraw afge
ag IW FRE H ATERT P IEwT
2 i afufe fawfor =l 2 ag
W R TG FoH w2 oW
WA AT AEAT TF WAT 4 94
g1 FRE T uifafawg woom
T FR fRerfa & 308 & =g
FF AT BF FUT XH UFo U e
ar =9 uqedrw  fey wFrﬁ:-:? ¥
. faare wafafes frems £ o8 ooy
g W= g wrfemy gEwr amr
g ! g @ usfafrsfer fonda
FRrEA &2 3§97 aifewd s
F A9« ®) 98 aF I@T HX IAY
dmarA AT @ waE A g
] fawrfowr 11 71 9 wg AT
T A g7 47 WA T Aeae-aArm
wngEd fRuaw gy foar war ar
gE g T @Y T, wfHw 3T -
 qw-d wasT Qg ¥ fav www

[RAJYA SABHA]
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adf & wafr zat faw v fae A
G S S o

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Please
conclude now.

st | JrEael o wERAT, WO
g &, wEer G R zeeerE-
fared & a1y # w90 W FH
¥ od afufa £ N fawfor § Iy
Fratfae FL 1 A AT T FH AR
d @ymg wRA Aiv  oefatrefiy
feerdg  pdtgw 7 st fopdEsew
# F arqeT AT W Ay T
fagaw FrAfi-—wa WA ST qET
wfgai a1 ot 3aR  wEIfase w0
Tifgr—sadt w@tfag far s
Frad arq § ag FFAT gar g-—HF
F qIX 7 &g faw wwar v fi oW
UFe To S &% FCArH 7 ¥ a9 &F
oET IeAT ST A F a7 W
¥ e § F W & TR
T foame wfiwrT F g wsE
z fr e feme a7 o gwar
21 & gwam g f ww wam fEm
¥ Arem # ug UF wgeaqw fieg
2171 § | TR F A F Argw
fagre ¥ Wy wra & YT FATwIN
St & ot fenfadt & wfufy qard
2 I mra w9l FIE ooIAT A
ferrd %3 & geaar g & dEa)
T S 34 A A AR § TGS
TF-E [AC THH ATX H WOIRIT
HrF§ g @ R F oA H
ar fagiz #r ofdwiT g & avdr
g, IwEr gw Fred @war 0 oS
fazrz #r fagwaswy & F wAgar
g f& 1950 & fa s ¥ woad
F A fqgrw wT #OWT F@
ARAAT A F e FFar Sw

e & fagr  fomaewr 1 @
o FT Sar e TS s ae
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<ifm, Ay w57 dife ) o Wi
7oA ofaw ¥ @5 & Taq T
T AT T famew & e
0w FAw F

AT |

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Yes, Mr.
Harsh Deo Malaviya.

SHRI HARSH DEO MALAVIYA
(Uttar Pradesh) : Mahodaya,

SHRI LAL K. ADVANI :
journ for lunch now.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY :L:t him
finish Then we will adjourn for lunch.

SHRI OM MEHTA : Let us adjourn
after Shri Malaviya .

SHRI LAL K. ADVANI : They are
doing it from the point of view of publicity
and the Chair also acquiesces in it. I take
objection.

T zw g 8 fr fge 7 T

VA T AT A T i o s

: Let us ad-

gram it dw 57 sif
THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Mr.

Advani it is very unfair of you to say this
without giving me an opportunity to explain
why I am delaying the lunch hour.

SHRI LAL K. ADVANI : Why should i
be delayed ?
THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOPADHYAY) : There are
more than 20 speakers and we want to give
an opportunity to all of them. We will have
lunch today for half an hour only.

o TSAREW (IET 93 o
oA ) e T i
AZ AT HTETA TH T GrAaEr
& faw o # oW W@ &

Al WA AqTEATN . ATAT 9E T

W AT F AT Wt WY evhnog
a9 = wafaw gtz fear fy o
FT OET 3

ST TIMATCRO : OA[ AT TAI_T
T 7 mTET OwWT T =

T =)
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mder Ride 176 150

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) Since
members are eager to go for lunch, we
adjourn now and we will meet again at
quarter to two and then Mr. Malaviya will
be first speaker.

The House then adjourned for lunch at
eight minutes past one of the clock. The
House reassembled after lunch at forty nine
one of the clock, THE VICE-CHAIR-MAN
(SHRIMATI PURABI MUKHOPADHYAY

ot gdAT wrwE : wEEAT, WAr
&I WA AT ATEAT T Wqraor g
sﬁ‘cwmﬂrﬁﬁaﬁ’wm
oar & fF A srEAvi 6 9
3T AT AAWETA AT FTAET 07 F7w
W AT AWM W OF | I AWz
& I AT Foawmd wAw W
BT WAt ) forw faw 5 AT

9T 10 A9 A GF A1 I A
AT FEI T AT IR qE war
fe gw owow &1 waw & 1 faer
BRI SR I

qz w7 fa ’m*tf‘-;a'm

arT
fe uz =7=r§ arefim serar o FfEer
T & AT H £ A qar w2

WIET | F T® AT ATH ATHA TEAT
AEA E | 18 WE F1 AT AT
fentggarnt gar a1 AT 94 & e,
fear wz amrser o g% ewk qad
fagrz & faenfaat &t g9 @7 =9

G Af ®IT I m_.v qr fw
AR TATE AT wAAT 5% Fwar W,
TN e waAr q fad, TR 7w

ATt A wasa =r racrara b e
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Eifccedaccivd! ‘
HIT) A A9 qrar 97 g aE
TFET AIEA  F WA FT OWET ATE
aa et W & T
wrrfoT 101 & afwra @I far
THF  Farar  eprAcfma A
feg sma 4 saq o afs &7 4n)
TEe 3067 famfaay a1 sy
AT WA A7 AT W 7679 %1 AT
st & o frenfaai F faw o arfar
T qEE ot W A W | TEE
gAET ag 4t a7 fear wan fvoow
FUqT W0 @E FAE 12 GIEA A9
9 W @A SO | TEE HHET
faarfani 1w 4t fx foe ST
¥ ogur fed s gaw Ao dy
UF FEA qAT &l qE 7 AT A 3N
v o7 faare w7 <@ 21 faerfaat
A1 72 w41 5 qast &, fraiadi
F A #azw f, afmafeds £
dafar ardis 2w gAwr  afA-
fafama fad w10 wer wAT 4 FAET
A w1 SfEm we o #e o waEr
¢ f maw fam gaw uF Al
FAE 2 AT T7 wdl fa=rde g
FH GT qFT FAAT FA ATAT F|
faatfagi 7 7 w197 Wi W oAr
wEy ufEw maw g 2 fE S
qE T AFar 1S fedl F7 ary
G R AEar § ogAar w0g arw
JAFT wFAT F | TAT AT 0
18 /1 F1 fyatag oy w7ar
T 39 3w ameaa gh, fzar g€
SEM A7 A Tl fy maqT F1 gy
TEN AT | MEAAT AR TLAC | IHE AT
qATH AZTAC g |

T Al STIFO ATIAT ST R
TG AN FT ATH H arar frar aqay
AT Ay dtar faar qar wAam A

ST IR Ir ATt aroT et = s I

[RAJYA SABHA]

under Rule 176 152

FGE-AT0 AAT A, THouF AT ATl
7, mHofle AL A o1 FAGTIM AT
1w fza feoaw wTeEEA
¥ A T, FAT UHe THAe
Uo  wAwEAT  H zEATRl 2 &
afea see ¥ 13 fagmEr @
12 § w#ArEr ad fam w7 39
oo wmm woowfgs #ZoaAr o
THemAd o F AL AT TATTIAT S
F1 qrE FARE 17T H 10T TEAET
fear, 7 F @@ fam Wiz TAR A
v FMH A wWiEE g oaFn

st wAme s1gy o (faEr) o 7 A
gEET fgam, 10 q 981 fzAr
S TRHATLEAW 4T AIAAT S0

Fg @ 2. 10 7 geArer fam 7

oft gaad  wAErE oAt gl
# 13 9 7 9 A zEAw fzor #@w
FRA(HAT0) F 2 HEAT T TN
faar o7 14 F gEAET A0 (AT
gA-aTTErE AT srav: i
FT AA0A FT AFH 4 wE T T A=l
aq | wfea 7@ &) 32 e
W WATA Z7 AT EMTI A1 59
¢F AW H FART AN ATAHT AT F
UF T AATWE FT AT CETE |

oY THATEAN ;W WFT 4T d
AF-AFE a7l g\ qqeq 7 00
¥ oars § IBIHA |

(Interruptions).

oft g Wi ¢ FO Sl AT
FAZN AZT A AW w77 AWTE,
77 ® " 34 F EArw fzav A1 oAz
Hifd Azt o7 F AL 319 HaET
faam #@qr ® Z1 399 F 140
fainft a2 & 1 a1 39 77 § 7,
ar “agrgT owe % &, faw 34 7
gearm fzar, aer J amar f3arg
T o4 ag g7 21 TE W7 warwfa

v AT BrEntd Fromr woTrwAr  amweer
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40 79 3% MF f2@re avw 7 g0
Fgr aar fEar aar fET stawErer S
T arr frar o zfeem 9 @ d9r
tfemgra w41 ow faw wgs Awr
TATET T, ATATL T TANE A1 AT,
afim am 7 Tawm far ol §
famq faamdl 337 wear fawafaama
g 69 TTAZ FRT A qOar &Y, "
famfEemr & 72, 8 wfawe faarfaat
T efmgm faar, =T 7 60 wigma
faenfaa 7 shaza faor, fafasr &
87 affem 7. fazre fawfraEs @
66 wfFoa & At aqrrAe -
T §  51.8 gfawa faenfaat F
THEAT AT

wi WA Sww A ;T g%
M FAA grat gf ! o#m Eaqy qee
T FET AT 7

Wt gudm wrEEw : Wy #fEn,
qA AEf AT WANAT A ZT AAT Ar
SAGINT ArEw F 0 fgr At
mrr fr & wF AT FEd &

3 3

W ZT gD AT, AR | owrae
TR A TgT 7 A arwd A faw
aE A 2 fF mrarew WEWer #
T Ad AgA A W Wi & A
d 5,79 T Fo AT AT FE
T oaw TeEl WA R/, WET
A7 O F A 6.9 TUT wo
AT FEAAT FE AT WHAT AEL
IFHAT AP OFIT. L.

Wit FTERAITAY AT AT 48 AT

FT 7T =7 AT TA AT & A

off gaFE WIAEI : E, 0T GAr
ey G AT AT I arer g
FIOAT FTAT ) WET AY #ed E4R
T4 2, 39 8 FIF FHo #i (g
i mz <fan, faEe 7 @ A7
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At agt F faR o@mr ager w0
AN AT AT F 0 F@t S femitw
fawm 2@ 2, e 239TRE, 9
9 Tl WEET W 20,75 &AL Bo
B/ GAT AT | AT TA A(A FAT WA
T 31.67 FUT Fo =T FATI
o T fg (fagre) © e
AME FEM fE A7 AET ZA g
FIAT A2 AT AATT IA ATA FT ZE
fogsr av oiT g oW @ ETeE
fraar a1 wie fgadr agar gd
i W 4fg fradr g, vaaves =adr
WA At W, oEATE
AgAA AT G0 AITE AL | WL A-
MIZ @AM 9% fFaar ar 7 o
TaTg
(futerruptions)

ot gaIX WA : AT IA &
q% fifrd %7 T 7w g fag o,
e &7 Afam wm FEa Jfa
T AXEWZAHTTFE A 1. 85 A"
afar<d &1 qfn a2 @rfae fzar )
7z uzfAfaszsm &1 nF A= oW
SR Z 1 3a% a1, 1034 -
AT FUAT &I, AN A TAL B
Al wE A, A g & T Az
fazre & oy AT w1 20 1967 A
79 q% WgrEAT, 9 wer Har faEre
S A 0| AT AN AT edfa w7

WTHA  ZAT| AT ATT FAE gu—
1967 W, 1969 ¥ W% 1971 T

1972 W1 1971 % 9@ 7 A4A
SET ATEA wET WAT 4 AT T
FgF § A4 A A4 TIAT g0 2
a4 AT AiEd wET 64T g S
fe «ff TstroTaw % oz F WrEHr
F oare fee o A AT oa

2 p.M. DR. RAMKRIPAL SINHA : I was a
Minister in the Karpoori Cabinet, I
was a member there. The decision
was of the Cabinet.
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THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Dr. Sinha,
you are not to reply. Please sit down.

off g43a a7 war oar 2
FITT T [UAT AT AACTH FAAAAT-
TAT ZIATE | wAy TTAiT, AT & Ay
SAFT AET § F2 fF 949 5w
TEN EIA F | wT AT 0 AEHAT A1
A1t w femg fer g Sftaq ¥ e
FHAA FATAT F FTAAT F7AT AL AT
wq fawa [am@En & 7 §ta w7 1 A
qA7E A FAT-IAM AT FEAr IfEa
AT AL A0 L )

Tz ® d1q faw v ara gar faaa
F7T AT & o A spaswr areey
7 =TT R GA A 41 1 T
AT | T JOAT AATAT AAT ¢ 0 399
A7 ATET =Ars fFAT AW w7 A
FA0 T AT T A 0 AT A7 wTA
TIEATZ | TA AT F AA A F 0F
qAFT 7 47 aqanan fw o7 dra fam a
geT F FTO QAT TAT AT 5 FUT w0
FTAFA(T ISTATTT | FAFA0F AAAI7
Fed & VLA GrE AT AT qAAHT
AT FATT FAAT TAT F AFAT TEAAT,
FHTFT 0 A2A4T T2 TE08 | 27 ufq-
frag a3 &1 11 g gfa-fag =3
AT FAFAT ISIAT T30, (A #79m
WAPTE AL FT 0T W0E A FAI
TUE AZT TEAAT AT AFH[ | ZH ATE A
T4 F 4,400 TAAT ANA AL AT AE
17T FAT 1,36280 AT HF | THAVE
A ARAF 10 39 A Hiigw feafa
aTA gE W7 W A7E F A1 WiEEA
219 &, IAFT AN A 20 A wriaw frafy
qT0E Z14T 2

d g Ear aiEan § AT sasw
ATCIAT FT S WEEA 2, 37 WA
F faars & 97 97 Ferae 51 faay
FTH & | 99 A4 98 & f® @t g%

(RAJYA SABHA)

wider Rule 176 156

FEATATT T 44T & AT TET 77 J3-4%
qsfrafa #, av-a% gty & avanty
2, g% fawg ¥ srszrare w91 & faa-
A E 7 ART IART weRrarT (raars
TENZATE | =TT AT Fog T4 FTAH
q HIT FIA9 7 q0F17 H ET (2T
TATE N

oft (A SATEATON : FAT AT AT FT
fageama =rzem war, foas famr 2 f5
FIAA ATAT &1 AFET F0A7 {230 v |
TZ AT ATTHRA w72 B AN qIfq7 29
TR, IHA FE2 |

Y I WISEG : AE AT GaIATT
FT 1T &, § F77 AT FF FAT A4MEAT

-
R . . =

SHRI NIREN GHOSH (West Bengal)
The Congress Party and the leaders are in
4 stinking pool ol corruption.

ot gUAT AT ¢ AT A7 (-
A HIAT AFAT E (5 4T sagpoar a177-
ooy q AT feg waga a w19 397 2,
fraw fazre qam s w83 o faz17
ATET AT A9 2, w01 #wre fafy
2, fagre wam wfafy, faze anio
frfaz, wiedt wifa gfa=m, am =mosy
afafa, fazrz @afaa g3=, fazre oifs
aa, fagre e F#0E, A ST
afafd, za gwe F e & |57 -8 -
SETT F AW OCE, (G907 F9727 797 571
TFAFE | 77 fAgT Ay wEra
A9 w1 A @ Arfwa, wEr av o s
g ufas F97 977 A9 57 THAT
& "7 TAR ArAATHT WL ArATaE Ay
AT 25 E | TAE W AqG WA § Ay

&, T S S g ATy {1 F
(Inrerruption)
Mt qIAATTAN : TA ATE AT 414

FEAT HOOF NE A 14T A1 AT £
st UL IR ¢ 9 "9 T o7

| R A T W T § gy
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ZEATH TN AT AT FANFTE ATIAV A
200— 300 wrafaai w1 Avwd 7 fawr
faar | ga® vz |rd @9 F wrawaAl
# wifszz s, aawd, wfaar oF w2
FIHATLT F AT FT A THH AT 85
drE w79 § SR §, F1 GAAwi q
w37 T faaqr | Tawr ywEwr @ wrd-
FAW T YATEIGL FIE H TR
F FAL AT 420, 418, 406 F T4
21 WASFW  AE AF  WRTAIX
fazra =1 w9 #91 @ w | AT FU
fagre war aa wadr #1 2faa, faa® 91
TASHH AT qET qAAF ¢ ) A
AT 9T AT FIF 97 A6 A 21 qTE
UwE WATA ;O fRY SAF WA AT
FITIT AT FIRA——AIF FHET F 909
qIAT 30 ZAT FT FT T——FHET FI
gwifera foid & waifas dra a9iw
FI9 3,62,509 UFE WHIT Iz T
g1 qTA 7 areg 9gd @ w47 fEe
THE F 797w & (747 wiwa w1
A1 AT IAF qHAES F1 GrarT fwar =
aral 7 a1, fag w34 w5 74 F 9w
gar fat 75,735 w9% 97 d%1

o T FI oy : 47T A 84
a1 7 f2ar 7eq & o '

SHRI HARSH DEO MALAVIYA :
This report has been published in a number
of papers in India.

o TUFATCUN : T7 F39 T4 58

7% # fw gdza wrwda st 72 @ § 9%
GER G

ot gdda wradg ¢ qIA FA AT
Fora T HAZIT HT THTT AT TE FAF
q7: F7@T HT faqr 947 | AT@F FA
Frat & ¥a0 wATAT AqrEr £

wft THATCEAY : BH 924 & Al W
w2 dt £ T wai ¥ 0 @, AfFT A A
faaga FrafTez waarT 9z ST €6

(12 NOVEMBER 1974)

Under Ru'e 158
YT %7 7F &, Al 7y 2w A9 @
é‘ '

THE VICE-CHAIRMAN (SHR MATI

PURABI MUKHOPADHYAY) : Please do
not interrupt. You will get your chance.

st SE sreAvey ¢ qar Ar
et aJfgr v gz @ @ F

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) Mr.
Malaviya, they want to know what is that
you are reading from.

SHRI HARSH DEO MALAVIYA :
I am reading from “Jan Morcha™, a daily
published from Lucknow, 1 certainly will

not  quote  “Motherland”,  ¥EATH
for & st wm o w® 31
UFE YA 0 FdA 30 §9g7
afard % drs atdr v weged
F AW § AT wr Ffaw At
W &Y war) afew @ oaq gfwaz
wdiET Amr A7 3 oFowm oIraT Wl
sggwy T4 F frwz 4 a6t aw

W OE T wW owwgd w1 wrT %7
wir = o dwfedi 1 oTEE
faar # o3 gew w7 @l

Tl g FoEaT, wATeg, qfemr,
g, Weq gar e fam w7
A F wE AGHI W e
#r fadr wag & @waw 25 gwe
UHE WHIA Wwgel & [ @7
9 OFT W1 ME

ot AAATOAY : qF WAL
aw  gnf, war fea St &
a9 12 famr oiw 20

@1

22

ot gdRF wEEG g0 gfFwd
¥ wfas sFAFAET F 100 77 &
FH AEZAR Fq9 97 FH F AAGL
fear =v 7z 2, waAfs JAmAT AT
99T 500 ®TO ¥ 1,000 ¥WT H@E-



159 Discussion

[ gz wradT

a7 &) AL F@d 9 Aaed a8 & (%
fagre 41 9& FWEr # ArEl WO
1 OAEHTE F | IAET AR T
SASETH A4 F A g fEEr s
ar Rl F7r f& gt FAI &
guf & Fgr @l & A @l
aFAl | 42 4 s 4 (s
FHE ¥ wTAECiEi F WA Fal |

ot wEgTEe emit : agi A0 -

§z 7 @ uamw  faar?

STt STEW ST ATy ;g1 W
AqrET | AT WA SIAgETT AT
% faeg 7gg asr ams @ fw

FATF AT FOAAA Ag T AT

mr fe oAt oA dewm 3R
SAgETr AT F Fgr fw o osEr
FOET FT @Al § A@r @l Fv
HiZrET &1 AT &1 TH OAWL
IS FUTAT F ) W G§ AfFm &
71 fedz w4 & fom @ 20
wfan & wwaar § fF oW oA
wer Arfad & |

st gi¥ wed@ A FrfiE
AT AAT |

=7 SEW TE emmir ¢ g9 wiwd
v AR W SATETr & FAr
Imow oA wfd @ &)

&Y TTIT WA 9Ty WiEd 2T
& 7Y AT | WETEAT, § AT S A
g1 3% FOAT W FU @, FATE
7o T aE T o e gud
#aFd s wwiET ® e faer
qf @gt 9T ¥ FEfer g

(RAJYA SABHA)

|

under Rule 176 160

st STEr SATHATO ¢ HTT STASHHT ST
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Afrg 1 gagaEe & ww oA gd
& 9T gt 9T TrEwar & 0E § fF
™ ywe § fedr =fdw 0 a7
AGT 7 ATET ST |

SHRI NIREN GHOSH : Let them do it.

Let the country hear it so that the flames
will hutn more fiercely.

(Interruption)

THE VICE- CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY Please
finish in two minutes, Mr. Malaviya.

SHRI HARSH DEO MALAVIYA :
How can I ? You must give me some more
time.

aow 7 &1, 39% fasms
qT F OAMG ATH | AT SguE
¥ oIt TEM  weawE, A,
FOq AT WHWed ATl AT WTINT
TATATZ | Those who live in glass houses

should not through stones at others,

(Interrupiion )

¥ wAer # WT AT IAE (I AT | ST AT SAET SR & frearey )
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o\ HITR gEW @it ;oW gy
e s 30 a1 zmow T 2
SAE FAT wmw fEAr st ow@r ¥

W YT WA gwA IR0
AT AR AT F | Wz wfTai A
TR FA AAAT F ) IAE @i q
dto THo e | T |

i g AT ;Ao nHo dro
BIET @ 29 ¥ ATAErdr Fansi ¥
T F 3" gmr ) o Trwew e
A ICE B o BT
frama faat 2 - '

“J. P, the God that failed™,
san  fmar ¥,

(Inmterruption)

o TWENHE &g ;. wEdm
AARLATT AT T WEEFIU A &

AT H T FET E, A N mar 27
(Interruption)

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Please sit
down. Hon. Members, are you interested in

continuing the discussion ? If so, please
do not interrupt while one Member is speak-
ing.

SHRJ RAJNARAIN : He is talking
nonsense.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : If you
think is he is talking nonsense, you can
reply when you spe:ik.

SHRI RAJNARAIN : What do you
think ? What is he talking ?
(Interruption)

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUHKHOPADHYAY) : Don't

arrogate to yourself the right of the Chair.

Please sit down.

st geaw fog : a@r @@ wEA
g | BT 99, FE Uw AL THAT

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Mr. Sultan
Singh, please sit down.

St ew ST @t o wEEE

St & 97 77 g9 & avav @ 4@
Z1

THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOPADHYAY) : Please sit
down.

st g9AT Wi o WTAET &
aE A 97 waEET 7oA H/T
Sl &9 1 2@ o1 3R BE
faar fov =a% arr s wiew
SIGIECTRIE I O G (I
qar @ fE oag #@e wrde wo AT

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : You have
taken your time. Please sit down.

SHRI HARSH DEO MALAVIYA :
There was lot of interruption.

-

ot EATTEe ;o dle "rie we
¥ ¥ Pt § whaa md ¥
(Interruption) 7 91T e o 7 foages
seEar fF 37 zawrdam ) g vz
FEAAIAT %zr 4= AT Arfzm |

(Tmterruption)

ot gEIW WIAET : HA TAgE

it #ro mEe "o W UWE T
FAT 2| UF Fewvd WrEH AATEA
At fair dro wmde ©wo F AT 4L
IHH TAET AFEH AT |

(Interruption)
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wY AT ATEATON : ALY UTRZ WH
WET ¥\ A W9 F oAnAW q A
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w4t 43 & naHedr A 45 F W =
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& ar ¥ wowmar g f& 7gr 00 w0

AT F AE wgex g @ | FW A
TH TA GET FT AZAEIS(T A @
AHE . gar =wfaw ) W 9g
TR AT gAw Ao g & fe
g9 qarT @ &
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This is slanderous and malicious.

H{Ht ot om  (INar) - aTr A
afwe aRmTR @ Ot A e 2
iR g fufrese wew @ oo fE
ﬁ'ﬂ ﬂ'ﬁo To %ﬂ'( a-.'o Gﬁ'o ﬁ'a
WA ¥ At F @t aei ¥ dzw
TARHE ¥ {IAAT 9T E AT qCEC
F oarg Ttz dt F\ GIE THEl
B A w2 fr AW e who
To FT &M@T 97 781 &1 # AT #T
TFEAT TEAT F. . FRAE TE A
§ A8 aam

Shri Malaviya has no right to assasi-nate
the character of Shri Jayaprakash

[RAJYA SABHA]
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(Interruption)

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Please sit
down. Shri Mishra is on a point of order.

SHRI R. K. MISHRA (Rajasthan) : The
hon. Member has not said that Shri
Jayaprakash Narayan is a CIA agent. What
he said was that he was connected with the
Council for Cultural Freedom and Shri
JayaprakashNarayan himself in a statement
said that he was not aware that this Council
was receiving money _ {Interruptions.).
He was quoting a fact which Shri Jayaprakash
Narayan had admitted.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Please
conclude your speech, in two minutes. I am
not going to give yo any more time.

SHRI HARSH DEO MALAVIYA :
Please give me some more time. I have
enough material. But I will cut them o ut.

»ft wEIT @it o ATeE A 9z
Fgm 2 fF oAt wedm ofr § ot
sagE St @7 AffEa adl &
T 7 pEEEr AT 2 A awmar
g f& ag waem @i v &0t
g, ag am f@ae @ awdr &)
dfws #e ot wEwww o §F
AN ATl ® FAT -
HAT FEA F1 FAOA AT A AT
IART AT & IO wEE A
ST At 4 ArE Rl 21 T 9A
g avar g, affa 3% Affaa 9%
ATT AMAT S AEN 2
SHRI KRISHNA KANT : Madam Vice-

Chairman, as far as the Congress goes it is on
record and the former Home Minister, Shri
Umashankar Dishit and the Congress
President, Shri D.K. Barooah have recog-
nised JP as a toweing personality and the
Home Minister yesterday also, while speak-

ing in the debate in the Lok Sabha, has paid
tributes to the patriotism of Shri Jayaprakash
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him; the Congress Party may have
differences with him; we may not agree with
him. But, as far as his personality goes, the
Congress leadership is on record as having
said much about his patriotism and having
called him a towering personality.

SHRI MAHAVIR TYAGI : But Mr.
Malaviya is contradicting what you say.

SHRI RABI RAY : Is Mr. Malaviya not
a Congress man ? Is he a Congresi man or
not 7.

(Interruptions)
SHRI MAHAVIR TYAGI :
radicting him ............

(Interruptions)

SHRI BHUPESH GUPTA : We do not
go by what the Congress has said about
JP... We know what JP is ...........

(Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Now we
are discussing the present situation which,
according to the members of the Opposition,
has arisen in Bihar. 1 would not like an
acrimonious debate on this subject. So, do
not make it a personal or party issue. P lease
go into the merits of the case and finish the
debate.

He is cont

SHRI LAL K. ADVANI : Thank you
Madam.

SHRI MAHAVIR TYAGI : Thank you.

W gadq w@Ey: § #d qEre
FT @ g1 A faw a7 s A
g f@ oA swwrw ST FT oS oFar-
Frg wiE@T 99 TET 2. ...

SHRI BHUPESH GUPTA : Madam, I

am a little surprised at your ruling. If what
you have said is a ruling, I am rather sur-
prised and I do not know what it means.
Of course, I have not heard what he said
(Interruptions)  He said something about
what JP himself has said __ (Interruptions).
But I did not hear him..

SHRI BANARASI DAS (Uttar Pradesh):
Madam, you have already given the ruling
and the ruling of the Chair is being questio-
ned by him now. This should not be
allowed.

SHRI BHUPESH GUPTA : Even Mr.
Jayaprakash Narayan himself has said about
individuals and parties. He himself has said
so many things in his writings and in

[12 NOVEMBER 1974]
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his speeches about individuals and parties.
Here also, Madam, to day these people have
said, Mr. Advani himself has said, many
things about my party. When they spoke, I
did not disturb them and Mr. Advani himself
mentioned some individuals names. I did not
disturb him. So, if a Member gives a graphic
sketch of somebody, we should like to be
englightened.

SHRI LAL K. ADVANI : You have not
heared what he has said.

SHRI NIREN GHOSH : These are all
dirty untruths and falsehoods and they only
add to the people's power of struggle which
is going on there. Let them say these
things ..........

(Interruptions)

A BN WA . AIE WIE
T AW FT T IA ATF &1 AT I
gt & wa ufaw 740 w2 s
21 9afy #T 9w @ fEEa Wi
AC WM FAL AT TH-AAEL 7,
afeq & sad T4 g wmEar
¥ faw ag wg=r wgar g & aw W
TaTFfaE WRET 2, S EEd wifd
w1 T 7z s w@r 2, aF
aAT W OWMT 2 # qz w@r wear
fF #aq a9 7 g1 FHq F mad
q FIE TEAr AETE 1 EW g FuA
g0 W& &1 gt grar W awfEar
&1 awdar g1 Afva #g waad g {7
froer 27 @t & F9F Fw A WAA
qAT WE &) T AN AT AT
L O e G S
O £ 7 2 O 2 S £ € O

Ay
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SHRI NIREN GHOSH
reactionary force,
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w7 7 e 7 A1 fasedt & WA
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z ) zafar st @ owa wfew g &
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Tzr [ ow zrewa A |z 7
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7 AT AT AT MR 307 T A
A1 79 gratEs ¥ a1 awfaar, fadfa
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swoaitEET wWEr WORWw TET AE
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Mt W ATEATNY : FRfsAfaas
Exoi -

SHRI BHUPESH GUPTA : Now he

hos agreed. But in the Committee on
fections, he did pot agree openly.
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THE VICE-CHAIRMAN (SHRIMATI

PURABI MUKHOPADHYAY) : Have you
finished ? Then, why did you sit down ?
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All right, come on, | am prepared,
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w1 frar 77 71 w avmaw s ¥
30-7-74 FT HAT F) TR F AR
a9 %% w3 §, mfear =& i 47 )
TR0 JA1T J5A 7 A K AW A
TEAT AFAT F | AL WA 5 A7 AT
AT WE | WA AT T ALTAA T 9A
AT AT HAMT AEAT E

“arorr ¥ "y gafER e od
UG E6T | WY w1 A &7 2 fa
5 99 AT wEAm ¥ T fd &
#dfga agamar ST &, AT AR
T WEA aqrEgT whege S
¥ A A 7 oa=wm §) favw oW
AU FE WY AT F ATEWHIT
fagm war fagea & A & faars
ug sAda a1 wr & foo sawr s
0 91 | qar-wigg go=m § Fw oanr
fasga fadfn &1 9z o goT &
wrar & i gfew garafag afmsi
& s F fau aanzs 9@
sF4T FT Er & e Wy S FEr
Farwfan ANGRT ¥ WA gE AW
AT WAT AT AT F 1 A q FA AM
T AX W qA q AT T ®
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feafeq & #1f & wfawrd @-
are & fao off 8 s F g g
f& T wzv & wewfaw aaer TEF0
& wix af T F e § o
aeqi F1 WAl H WA F ¥ AL
ot ST & @ FrElc I
gEiEEl AT REr w2 & 20
sfrer fairs v 2, TR arir feafa
|qI% & oITEr X

i, oF 737 |7 F a0 F1 A6
w3 & o gram & @rga G FIAT
ATEAT 7| qF TAT AT WEAAT dedH,
h (TEAm) T e i— 4
qFET F1 EgE F AfgeEi ¥ a9
v fqaeEr v & faw o dre mHo
dro #zfaga & do0 8 ® A (AR
T 0% EAWAT AW q) A4 A
#o wrTo e waly d=w ford
gﬁ'{ﬂ' qT Eﬂ'.\ THo e — fﬂ'ﬂ'ﬂ'
fafazs gfaw— & 6 w939 oF
o o Tro F WIHET W AAT 4
#ro WTTo T T waWT 7 wlzamil &
Hq @I AT | &To OFo o F FATAT
T gfrare far | 78 97 g UHe
Gro (#ro mrze dre) 7 wH afger
FT 3 TFF AT | o THo G0 F
FAAT 7 ZERaT fEar ) g g7 @Er
& dqrg afzar w=a w0 At &
ﬁumaﬁ~‘&?mﬁm ar
o UFo o T AT AMTT W
waw fzar) 4ro tRe dte ¥ Ty
agy wE dar | wigt fwerdr a@w
EAFIIT Hlo WiTo Gro Ff Afaa] ¥
fomix gm w17 &l & woo Ay
wEfaal & gz97 T4 97 "I &0
|/qT S A1 Ao uHe dro ¥ fafaw
7 qgdy, #fro nHe qro & A famr
darlr F IO AT 9T @E WK
I FWI A AT FC HWo WL e &
o Uxo dqro F TI F HIT FT
aew @7 fzam
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[+t TrwATITE)

wa Ay ot vy omr g fE Ate
oo fto & oaEma w1 faeedt & w0
g 3 fagre 1 Fawaw FEfEdl &
PTG FT @ E |

TE AAAT qQ ¢ AE
™A 2

Sl TRHATAN - qg TN 47 SATHT
Feaw A O (Tgavw) ¥ W
g1 @ wgm f& oA AdT S
AEA ¥ 9gd FU TH 99 AT w6l
g ¥ ™ A

wAAT, OF 0F  Fe &1 feafa
TN MHEE | G A AT A U
EE €, I W & fqu see ATE]
AT & Afew ag Fwy § g e
ST | T 9T SAT AHC gE AT
€, WI9T IHAT TE WAl g ) ¥ a9
¥ ARE FOU, WY, ARG
oy 7 faeet 99 € ST g wEl
¥ wanfedt & st @E@7 aT @
w g, frogm w1 w

fargr

qEAQAT, W FEE: "ifET
v falt Swadm ave € gfee

TeoraiEdl & w9 0A7 =HEgre Fer
fom @z w7 FAT F7 MR OH
Fow aeare fAwet 7 omw s T
H ag wd WICTEN §, THI &1 Tl
FTTTE Z | T UE W FT AEE(T
g1 Tw wowT W1 feadr ot B
T WA FETOAT FAAT ET WIS EAIT |

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : You have
already taken 25 minutes.

oY AW WA, § g
TR "W FTOEE ) LRA ATd an

(RAJYA SABHA)

under Rule 176 180

war #ifse | gasw | gATE T1H g7

| us foer #7am 6T g7 @fE 1

A g wfF s g #r W
UF qer wear Aver gAre fEar o
@ ¢ Tafan guE @it § Aeer R
WOAT FAR AAEAT F | WP 0
FEAT 3 IUT F AW TEA §, AN

13

faFwar & fowar faar oo arfe

off TsAToEw ¢ e w17 AeEe
qT7 0 AT §1 g §1 7 TFAT
STEATE, T WISy
8, 7g qoi-=rw wrifawg @1 s
ATAT F FAT A ATE T TG EHT

wa Afe ) W @ o few oW | A g ¥ e owe g 3



181 Biscussion

UE & T & IAL TEIEH E |
wE & fyAr wEgewT widr &7 we
Wel EnfT 98 Fagdr geit fE Amw A
nF Udr fREwir weEre S g g
St f& e F wew fawEr smwaTw
FIOTAY G ATE HT AZT A7 7 |
gafay, # goa faai @, faww &1 5
T qw U & A W §fF
WTE W e, awa F0 foer 9w
a7 g fega aam e feea
.. (Time bell rings) ... . &% OF
fasiz 1 @ iy @ g & At
F1 afg=ma 7@ a1 S5 1942 F Ffd
§ IAFT 9 9 FT AREr F A
TH A1 ME FAr qE FAAEW A E
g A9 a7 wfT FWAE F oA
Feifaez ol &1 g &7 W &0
I WAAT T a50 | WEATL T AW
§ WFT S ardn s
gavia e v 29w dw W@ &)
e faa wreAT off & o fAAEa
FEl Al 5 & wAdn oW am A
qERA Tl g fw 0 S Jiaaer
AT A7 gfge ags A @1 T any
fET wareTs g W § Twoam
F1 AT FF aA7 AZAT g OMiH A
"ied &1 zar wia 5 oag giEe
¥ OWIEAT 21 97 wEEa fomr J
A afvEds ot gare 93 fa & quare
qEAT Z | TT AT TANFTS AR
s dg= andt & faaw W@ ar s
dim fa afew zwv ox @aw faar
ay {swi Zad #gr 41 7 A sagEm
vy sfeger wzE i 7 fgeer 78
SEA £ ) BEAT UF Fewd d aqerar
fo wnft st 5 o a1 fafewr swwT
q AIFATE AT 4T qAT WA FET 4T
fe 9 awa S99 9 7ea afa °
TEH AT 4T A TR ara-drd AT
T ara " AT A7 afew ms @
sl SATETI ATGAT ST FT AR
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| ST WO I, WL Am AT
LA W AT SEEEw ATOaw &

TETAT F I AT ZT TG E W AT
AR AT H ATC TEA 9T A @
2AT0H HauT TTIH WEET B A=
Famar gtEa a@r g s, e
AHG ST SHATFTA ATIHOT AT ATAET
A TRT AT BT wUA 9T AwATA(
Wiz A gaer @eE feur ) w6
T oA wwAr g fF oww owww S
awEaE W oFE T fawa o oga
g mw favd & @aw g qer
g wiT gl m F

AT F A F AT UR WA
IO FAG AT AT AT AN F
faw  wemw e s fam
e @ woE T WO WTS AT
wreATY ST & AR WA " g W
a8 qAE vl & wad 7 fowe
FY I9frT FMA 454 | WS A1 4T,
zfm dge T T fawr e
qIEAT § W7 aq FIE T AT e
F1 WA & A0 AT qEE L W
F1E AT AT FAAEAT SFT AgE AT T
W E g W o g it
WY o7 AT AT AT g0 Wi
arg W AR FrEEATHi A0 FAl A
weree zfeaey wmft wEr qe Ao
A AR & |
(Intervuption)

A MR BT A, ZE
UF AT TR WIET § WiT g A2

Y TRTIIED ¢ WIS 29§ wAAd
faenft #wvwe & fawre Iwoan
TFH ST 21 AUT :: | Unrerruption)
;n'@r FFET HIIIT WET AT HIAIT
FT A9 AT Frwm fEeAr @
L T W7 fagre &1 & wEET 2
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[ Y T |

98 A\ E.T T g (mterruptian)
mA faedr #1 w6y feet
& AT FT HAT AAA F owq 2|
SAdar Aa Wy feer A1 wewe
T, TETA WEEA & A qA AT
HFAa % | (Incerruption)

St ATATE SURT. A, WOl OF
AT WIF AT & Wiv 3 77 Z fF
At AT ot & farw wemEe
for frar , oy st § ot T
At F uw e qdvw & g E
HT ¥ R T IO T+ AwT 0
TACARA EWT T A T AW
A & fEErodi § zmet s
A FF AT ITATH FIAT NS 2
TR T T W AL FET IS
nFAT Fe fomr oaw

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY) : Please sit

down, Mr. Rajnarain, I have given you 32
minutes. Mr. Sultan Singh.

H TFATCRY: T H9 GZ
§ & & zhaa Fge  ahir
T & g |
FI-FaTea (stadt g g
faz 3w |

EifG]
7

T TH A
fem s &1 awas z, § ar
W TR g § I oag s
A T WREAT A § 9w F9
wwAtfar ofesr ot ef=w aidr
W T B 3@ oFem wE f

ot qWATEY . @l T 0
TETHIT F1 |

(RAJYA SABHA)

@ e fog 0 IwA fEET |

TANEIN qA F AT OF AGT A9

under Rule 176 184
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=T TEE 1 WA AT wrIATvr St A7 efrer
ANET AAA FAT | TT FALA ATTAT
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FE G O wg A fE wrwrEw
g F faams ¥ 0F AT o A
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§ WITET SITHRT WA AT HOAAAT
Fear Az g waad et &

37 WY % T A o9 FaaEm

A T @ sEen AT 3Ars
g% ok | O W A AT TEN Al A
FARETST A BT 227 W AT 47
7

The Vice-Chairman (Shri Jagdish
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S g fag 7 faams s
A T G £ 1 g qAE a1 few
A g7 A1 94 T & JFEL AT w
WA 4 Al IAF FaA 0 e E
q, 3 FAFL A A\ @ a7
THI F(A AT T qgq, T -
2AMA F LA FALAAT § IFEM FAT
arf 4 fr fegemm 7 faaw &
aff THETET | WS AVAET §
TG WENAA I HE AT | qgad F
A 47 Jwar g frounr ag wgET
9 nEAT A a0 w8 fema adr
q1 & ag Fraew fow i, #18
fewia adt 41 fv agr 7 faams fow
WA ) WA WEMAA 1939 § gHT 4T,
1941 F gar o7 fafew swwrz &
fam

To T wAW fHg : fagT awwe
frasr 2, zfrwr widr SwaT Al
¥ zeitam o 28 20

a1 AwwA fog - I A T AW
siga 9 fF @5 s a4 @
s wifo #7979 f§  dfea ke
Fa T, W R T HIT T
wen wAT NFEL fifgaT a7

7 A4 WFEIAT AT | AT A Ard
FOA ATHET A TEAE IFC AT F
wvas wiET dzar ST faar 4r )
mA WA WAMAA A F@EE & AT
ur1 wwAr mifEdat § fgama &7 @1 3w
A1) FEAAH] T oAATEa a1
g A7 21 7E 9| ATTE Al 23 W
#\ wga waar fear fs oo &1
T EHTEETI { A W 4ga 1O
aradt 51, 23 § # feadi A zedwr
fomy 7 fae 21 & wefvwr faan few
ma 5EA 7 F UE 94 WA g7
fie wga Fzr famfaai @ fa ama-
gz @v A gfAatadra #1007 wewe
af ZAT ATEAT, WA St 7 UE-
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| o w0 fa, w o s W
@ AT T 8o gfawa A AR

% wfes #7 7 frw grw @ o fr
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qIT W W W owwA 4

1T qT-AT TAG] T ZEFET IH
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FH FIA ATAT AXZT  TZAT F A7
¥ TEN AT AFAT | 2-3 TYAT G ATAT
fear o1 z@  s@EAT 2 97 gz
T AR F AE WT AFAT| TIAT F
WAT WANM WA, 7 FHAAT AT £
Ag A\ F A oOF 7 faaraz wTA
ar wA F g Ard e
A AT ATAT WL T qE T OWTFA
ZW Z A §9 AR W1 Wi qerEl
7T E A7 ATAT IAMl HI T
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& | waT fagre @ 9 "R gt
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1 fgwm 4 f& 7w oFfaawe
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FT ATH A%7 TH 29 & AMFad F1
AT 7 & fama Awmoas aw i

mE ad Wi mifr g Am o
WA AW EN Z | FW AW FH A
¥ w7 #z Fifaw 7 § fF e
F AAE DT AE F NV EH ATTATL
w1 ¢ f& ®wdy & [0 gu AW

- femrm w mifgs F9 AT FEAT 7
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[T qETT g

% § 1 gwarcare v & fn fafeen
i?%g?rgt{ﬂ'?lﬁ# TH FHAAT AAAT
z fofsrw o1 aw@T 79 a1 Wk
?HT? ﬂ‘ Eg I TG T AW
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fg wrafe fgaena @ waw @,
fafern femmmm & owsm F1o3®
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fegram & @z AT F oA
I AE F TIWT & AN 4 q97-
zdl Ate fax w3 #) fafea @
T AW qE 2

ITANTAS AT, AR ATFA A
sagEw At 7 oA GEar FOfE
T arrmrrfaa”ri 77 fF gm

7 ¢ & o1 fafew AT wefic ®
T A AT FL GE S AN AT AT
ZU 1 1973 F AT3 AMG-AET F I
¥ a7, 3 A4 Q| WL FH AT
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ArzAFAEIA B9 15 Az TEN AT |
zw 15 HE gt & | foam FAry qomey
w1 77 Fr% F7G &, I AW qRE )
FAFATCAT ST ITZ FL A4 AT W/
greaoll S WE &1 ® adrr
argar § 6 IR wEw F qer Hell
fHo wqe fyg #wa 4 mrEETwd
arga a4t el Y TE A 4,
qar off &7 o A7 wEE arT 4
#YT qSATTEe S &7 ar qar &l
g & wsr g wE dowe
FT ATCAG ST T AT IH qNT AT
Wﬂﬁﬁﬂﬂﬁ@fonﬁuﬁg
HqIZA & {19 97| fro wo fag #mEga
7y WAl 9 W I 9" A rq

rrefnfarS o wr ) T wATT W OWE-

(RAJYA SABHA)
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T FT AFT AT o U0 Tag @eEa
L ET’»'?Tl (Interruption).
ITAASD WEIET, § UF £ 4
AT AT § & A & A 949-
da ¥ AW 9T FAG4 ¥ AT Sl
g E wAdd & AT 97 saAq w0
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A g fMEEmdr & oA A 99
g T w7 A fF owe W gu
AT W HEERAT  F weET ARl
s faar @, T g AW AT FaAr
ﬂ”l’ﬂTT‘!‘{ﬂ”rW.WIﬁTﬁj
g AFT & TN FIA AT OAET A
frar a1 Smardt & @A fr
T AT TAEA faear @ w5 #
7 wraar g fr owreard dr o agf
iz & ag 4w 7 3| afew 94
qrAT AT R T TEATIZ § AT
q FE AT AT A A7 AT FT
T o qifaardz § afas @ f9 3
a1 FaEr T A 5 AT s
9T FAT AT
Wﬂaﬁaérmf‘{rrr‘

lesrsﬁagwm g afeT
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F gl AW @ £\ 42 TA W
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AT W wfgw qT S9w q@ do | T A1 SEw A awear g 0 fypaf

afg | STawmfT WERE WE UF
9T ATE WEAT & AFT FT | WA 94-
gFrr ot 1 feafq @y aw wf g
TFEH AT AT F qT AT Y AC,
ARA A R LI E T
T¥ At § @ g § I,
AT « AT A UATT F AT

g gl TR A &
Wﬁ!ﬂtqalwgw?q’aﬂ'r
@ ¢ tfra widy St F1 s @
gmﬁﬂlnﬂw@ma&ww

ot § s v 9@ § T A W
mt%%’mm&irqﬁugﬁ
a fy w swawww ot WX TwEr
mﬁ"nwmsﬁ az
@ WA= AN, FET AT CAEN
F o WX FE STATHC ARAT |
FAL TANFW ST w O gfwEra #
agar g ar AU wgr @ fr oA
AT AV AT WH § | AqET AT
2, 9991 g3 Tw@Ar ¥ I JAafaai
F11 TN aF qqar @ f@r an
a3t qEW @er fqar 4t W e
§ ag *gy wman @ f ofeaar ot wgdy
¥ faqd @ aEal 1 7 @
arear g 0w dfaw anr & 7@ Ty
¥ uF AT Tg@ WrE ar A4 SEw
qdvm 77 s@y # war fF aaE
AYTHTT @i 3§ q6T WY | ;A Ay A
FAT & ATA FEAT AEATE WIT ZA
fave & f& fegeam & w@ar @@
Tig &1 wedr avtg & WA & f®
5T Pt femadr & AwEr
T ©E A% T, @ AR A,
aren® fameam @1 waar  fA0

-tln;

A q WSl A0 SIWC WL AT, TEE
fn srgw fafeez &40 71§ aga
€1 S ag ) afer Wy Aey
AR w2, WAt wweAr Sur-
BT FEN 2 WM ZW & wea iul
®T 309 FEEAr Fgg £ faodr 2w
F Al § T AT 9T BT fAE
21 frar fs w9 wtew 1 foaee #ar
A ? oW T AW AT A g
i ot T Fw AT aET @1 o &)
TAHAT A991 K HAL A9qd & 9
uor G&r wv @ & & fad s
& F31 Tvgar § w97 fad o WA
AT @ T ¢ A 9 AN W AT
# W 9T EH AT AT F oW
WY IHE arE FEAT #1 AT

TE AT AT AT AEA A
"a9 &, IET fA% uF T F—wa
aw A w6l 9 7§ A
w% faindt T4 & @ T wEd
7 & & 3 dawmae e § afen
A% oF T4 g 5 7 wamwe ¥

(Interruption)

AAHT AR AT AEFAMT & A
gaT JEar , fEewmesr daer
Hrgar &1 sAfaw F FEAr HA@ar @
f& w9 =@ A a|t 9w fa=r
Ffor W &1 1976 ¥ A1 FAA
g, AR wid fafE e g
A0, TR A W AEr 2

DR. Z. A. AHMAD (Uttar Pradesh) : Mr.
Vice-Chairman, Sir, I am going to oppose
Mr. Advani because I think that the position
that he has taken is fundamentally incorrect
and not in the interest of the nation and I
will call a spade a spade. I will not mince
matters. I will try to expose the real
character of the movement which has been
generated by Shri Jayaprakash Narayan and
which is sought to be supported
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[Dr.Z. A. Ahmad]
by all parties whom we call 'parties of
right reaction' or parties of vested interests'.

SHRI HARSH DEO MALAVIYA :
What about C.P.M. ?

DR. Z. A. AHMAD : Now, I do not not
underestimate, as some of my friends on the
other side have done, the dangerous
potentialities of this movement. This mo-
vement has created a stir in the country.
There have been many mass movements,
dharnas, gheraos, hartals, strikes and even
armed conflicts. None of them has created
such a stir or such political or emotional
upsurges as this movements has done.
Therefore, I vest this movement with the due
importance that it merits. Now, why does
this movement acquire such significance or
importance ? It is because it imposes a line
of thought and action for the solution of our
national problems. But it is a line, a definite
line of solution of all the national problems
that we are facing. I consider that line to be
fundamentally incorrect. 1 consider that line
to be disruptive or national unity. 1 consider
that line to be a line which throws the
country at the feet of the vested interests,
both national and international. None the
less, it is a line of thought and action which
is advocated by Mr. Jaya-prakash Narayan.
Now, the first aspect of that line of thinking
is that this democratic or parliamentary
structure has become so rotten and weak to
the core, as Mr. Advani has said this
morning, that this parliamentary and
democratic structure has to be pulled down,
and pulled down not through normal channels
of democratic changes but by force. You
bring 100 thousand people to the street you
gherao the Assembly and do not allow the
Assemly Members to get into the House, or
put black paint on their faces and put them
on the donkeys.

SHRI O.P. TYAGI : This is the Commu-
nist theory.

DR. Z. A. AHMAD : Whatever it is, you
are too ignorant to understand that. And
then spread that movement from state to
State. Ultimately they come to Parliament.
Then gherao the houses of Ministers and do
not allow the Members of Parliament to go.
Then break down or pull down the entire
structure of what they call this so-called
corrupt, weak and rotten

(RAJYA SABHA)

under Rule 176 192

democratic set-up. That is the first aspect of
their line of thinking and action that they
advocate. The second aspect is that this
Government is pursuing such fundamentally
incorrect national and international policies
that those policies have to be fundamentally,
reversed. And when the whole corrupt demo-
cracy structure will be pulled down by the
people in the streets, then they will sit down
with partyless democracy to rc-organizc to
revolutionise, as they say, the entire national,
and international policies of the country.

Now, 1 submitt that, both aspects of
this thinking and policy are not only in
correct but as 1 said earlier are leading the
country to a stage where we shall handover
the entire country and the Governmen
to reactionary, vested  interests
both national and international and allow
them to play havoc with the democratic life
of our country and the growing popular
democratic movements in our country-Now,
Sir, pulling down of the Bihar Assembly.
Bihar Assembly may not be adequately
representing the sentimets of the Bihar
people. Well, 1 concede that. If there is .in
election, there may be a change. r>ut surely
you cannot allow/that Assembly to be pulled
down or broken to bits by the methods
advocated by Mr. Jayaprakash Narayan.

DR. RAMKRIPAL SINHA : As in
Kerala.

DR. Z.A. AHMAD : Don't talk of Kerala.
Kerala is a remote thing. We shall see about
that later. Now, these arc the big advocates of
democracy, including Mr Advani whose
tirade was against us because he is bitter that
the Communist Party has come into the field.
It will come. You cannot escape. We shall
come and we-shall come with a bang.

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): You will go out of the map..

DR. Z.A. AHMAD : May, be. We-shali
see later. History will decide as to who will
go and who will stay. But this great advocate
of democracy says : What is wrong with the
people coming into the streets and closing the
doors of the Assembly ?" Then, close the
doors of every Assembly and the Parliament.
All get out. This is your democracy. And
you accuse us by saving.
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that these Communists have once upon a
time called Mahatma Gandhi an agent of
imperialism.

AN HON. MEMBER : Who said ? Mr.
Advani ?

DR. Z.A. AHMAD : Whoever has said it,
that is a different question. The question is
that those who killed Mahatma Gandhi—
Godse and his entire men—are today sitting
with Mr. Jayaprakash Narayan. It is they
who killed Mahatma Gandhi.

SHRI LAL K. ADVANI :

Tt ST #Y gear F AT 7 w1 g
AT A7 ST qATHT aT% T2 gaa7a7 94r
fFagag g3 &

DR. Z.A. AHMAD: 1 did not interrupt
you Sit down.

SHRI LAL K. ADVANI : When you
speak like that, I cannot keep quiet.

DR. Z.A. AHMAD : I know the entire
company of Godse. Now, Sir, this method of
pulling down the Assemblies and Parliament
shall not be allowed. This is a fascist
method. We know how such methods have
been resorted to and the ultimate result has
been the establishment of military dic-
tatorships or right fascist dictatorships and
this is the direction in which these people
want us to go. Then national policies and
international policies have to go. Why ? I
would like you, Sir, to look at the big lisl of
people who arc standing behind Mr.
Jayaprakash Narayan and advocating a
fundamental change in national policies.
Who are they ? Politically you know who
they are, R.S.S.

SHRI SUBRAMANIAN SWAMY :
R.S.S. is not a political force.

DR. Z.A. AHMAD : If it is not a political
force, I do not know what it is. R.S.S. Jana
Sangh, Cong (O) are there but apart from
that the entire community of hoarders,
blackmarketeers, profiteers and exploiters is
also there and they gang up. It is not an
ordinary gang up.

il A ATAON (AT HEATT A
ATTHRT G&T 231 § 317 e 7R TEY faav
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DR. Z.A. AHMAD : You should have
the dignity of remaning patient. We were 7—
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patient when you were attacking us and you
should have the dignity of remaining patient
now.

SHRI LAL K. ADVANI : 1 did not take
recourse to slanderous language.

DR. Z.A. AHMAD : They are the people
who will decide in that party less democracy
as to in which direction the national and
i international policies of the Governments are
to be changed. We know the forces that
are standing behind Mr. Jayaprakash Na
rayan. [ give no certificate, Mr. Vice-
Chairman, to Mr. Jayaprakash Narayan.
We are judging a person by what he does
to day and not by what he did 20 or 30 or
40 years go. We judge him by what role
he plays today and not by what he did 30
or 40 years back. -

Sir, I am one of those who, in the political
filed, have been born along with almost the
juniors of Jayaprakash Narayan but we have
grown together. I know Mr. Jayaprakash
Narayan much more than many of you because
he was one of my close friends and I was sorry
when for a period of 25 years he went out of the
filed and said T retire from politics and I am out
of politics' I know what feelings of hatred and
antagonism he entertained towards Pandit
Jawaharlal Nehru.  That is no secret to those
who were near to him. A frustrated man,
Jayaprakash, had entertained feelings of
extreme hatred towards Jawaharlal Nehru
on the personal plane. 1 think those feelings of
frustration or angeror antagonism have been
transferred to Shrimati Indria Gandhi. There
is a continuity in that. But, apart from that it
is not a personal question or an emotional
question, it is a political  question  today.
Whatever  may have been the role of Mr.
Jayaprakash Narayan in the past, is playing the
role of the leader , an organiger rnd a mobilise
r of all the right wing reactionary forces which
want India to go towards the establishment of a
fascist dictatorship and abandon the policy of
socialism which India has been pursuing
during the last 27 or 28 years in a faltering and
halting manner.  Shrimati Indira Gandhi has
been advocating many good measures in a
certain  direction. Those measures have not
succeeded to the extent that they should have
nor should they have been- implemented in the
manner
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in which they have been. None the less, there
is a reorientation and the vested interests of
the country do not want that reorientation to
be strengthened further. They think that the
time has come to mobilise themselves with
international ~support and where that
international support comes from, we know.
It is not hidden. We know where from that
guidance, international inspiration, monetary
help and all that comes. Now, these vested
interests in the country feel that this is the
time for them to mobilise themselves and hit
out and create a moment for subverting the
whole thing in the name of mobilising the
people and taking advantage of the genuine
discontent of the people against hunger,
starvation, unemployment and alj that. If they
do not do it, anytime now the day may come
when they may be overwhelmed by the
onward march of the progressive socialist
democratic forces in the country and,
therefore, it is a mov"mjnt directed clearly
and consciously

Our Chodhury has said it, and many
people go on appealing to Jayaprakash
Narayan: Why are you in the company of the
Jana Sangh ? Why are you in the company of
RSS ? What is there in common between you
and the RSS and so on ? Jayaprakash is not a
child: he is a very conscious person; he has
all along been a very conscious person; he is
very calculated in his thinking and in his
deeds. Do you think that by just placating
him or flattering him you can take him away
? He is a very conscious man. Today he
thinks that now the time has come to play his
role. I submit, Sir, this outlook of his has not
developed suddenly. It has been there during
the last 10, 15 years of his frustration. He has
gradually worked out international links, who
blessed the forum for free Enterprise? Who
created it ? He praised the basic democracy
of Pakistan and said that it is a model of
partyless democracy when Ayub Khan came
to power. This is no secret. What has
happened to Pakistan under Ayub Khan and
that basic democracy ? When Yahya Khan
succeeded Ayub Khan, with his dictatorship
what did he do to the people of Pakistan ?
The people of Bangladesh were crushed
under the iron heel of his dictatorship. It is
that pattern of Government which is certified
by Jayaprakash Narayan as being a truly
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{Interruption)

I submit, Sir, that Jayaprakash Narayan
has come to this undertstanding not all of a
sudden, not overnight, nor because of some
upsurge in Bihar suddenly bursting out. No,
no. He has been thinking about it, planning
about it, he was waiting for an opportunity
and he was forging his alliances. It is no
secret I can tell you. One and a half years
ago when I met Jayaprakash, I told him.
There are so many problems facing this
country; why can't we, with all the
progressive forces, work together; you can
play your role; you are an old man with good
traditions and all that. He did not respond.
His heart was not with me or with anybody.
He started complaining about Indira Gandhi,
this and that. He started the whole old story
of Pandit Nehru having neglected him. I was
his colleague and I appealed to him to come
and help in solving our problems.
Gradually—it is not sudden—he works out
links. Somewhere it is the Shiv Sena,
somewhere it is the RSS, somewhere it is the
Anand Marg and somewhere it is gentlemen
will all the prestige and halo of Jana Sangh.
And there is Mr. Rajnarain going there with
his loud tomtomming. So, that is not
accidental. It is a deliberate, consciously
worked out plan supported by international
reaction and internal vested interests in order
to subvert the present democratic set-up and
ifl order to reverse the direction of our natio-
nal and international policies.

DR. RAMKRIPAL SINHA : You are
repeating yourself, by the way.

DR. Z.A. AHMAD : Anyway, thank you.
I do not want to say much but it is very
interesting to see how people like Shri
Jayaprakash Narayan talk of Mao Tse-tung
as a great leader.

AN HON. MEMBER : Guru.

DR. Z.A. AHMAD : I think he has said
that and this gentleman also, now sitting
here, the great Mr. Advani also has been
admiring China so much. I remember at the
time of our border conflict with China what
these people used to say. The Jana Sangh
people went to the extent of saying : the
chini or the sugar that we use should be
given up and we should take to khancl. To
that extent they went. {Interruption) They
are very soft toward



197 Discussion

China which is the Land behind the scene
which is pulling the strings of these puppets.
H is quite obvious. I have heard you saying
that we are the agents of Soviet Union. I may
tell you that we are not the agents of
anybody but we do think that in the com-
plicated world of today the Soviet Union is a
firmally of ours and a firm friend of ours, it
has stood by us and it will stand by us. Can
we depend on that country, the U.S.A. ? They
are the friends of the U.S.A. and all the time
they have been talking of Nixon's democracy.
I want to know whether we can depend on
that country ? Now it is obvious that we are
on two sides of the barricade and we shall
have to fight it out and 1 would appeal to my
friends on the Congress benches : If you want
to light then fight properly, fight properly
and if you do not \yant to fight, then do not
fight, do not fight at all. If you are
determined to fight, well stand up, take a
firm decision and do not give certificates to
Shri Jayaprakash Narayan. Do not give him
certificates. I have seen some of the
Congress leaders again and again coming out
and saying : He is a great democrat, patriot
and all that. So what ? There have been so
many patriots and democrats. We are patriots
and democrats.

(Interruptions)

Now you are saying that Shrimati Indira
Gandhi overthrew the Communist Govern-
ment in 1959 in Kerala. You made out a lot
of it. Whether it was my Ministry or not, I
am not concerned with that. You are making
such  facile  comparisons, absolutely
unhistorical...

DR. RAMKRIPAL SINHA : He is re-
writing history.

DR. Z. A. AHMAD : I am not-rewriting
history. I am stating certain facts of history.
Conditions have changed, -circumstances
have changed, correlation of forces in India
has changed, the perspective has changed,
everything has changed and now you are
bringing in the question of 16 or 17 years
ago. Why ? I am only responsible for what I
do now and not what my father did 20 years
ago or my grand father did 50 years ago.
(Interruptions) Anyway I will not go into
that.

Therefore, I want to submit that this
pattern will go on and well, those who want
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I to placate Mr. Jayaprakash Narayan or I
bring Mrs. Indira Gandhi and Mr. Jayaprakash
Narayan on a common platform, I wish them
well but I do not think they will succeed. I
think Mr. Jayaprkaskash Narayan is as
conscious as person as Shrimati Indira Gandhi
is. Both have their own understanding and
there cannot be any compromise. Till the time
there is a proper democratic, socialistically
oriented..

DR. RAMKRIPAL SINHA : That is not
palatable to you.

DR. Z. A. AHMAD : Unless there is
such a society or there is a facist-oriented
government and administrative set Up in this
country, there is not going to be any
compromise between the two; and our coun-
try has come to that stage. Ultimately, many
countries come to that stage when they stand
at the cross roads. Twenty-five years of
development in the Indian economic life has
created unrest among the people but at the
same time we cannot allow that unrest to be
exploited. It cannot be allowed to be
exploited by the facist forces and by the
vested interests which are conspiring inside
the country and also on the international
level.

Therefore, we shall fight to the bitter end. It
will be a war to the hilt. It cannot be in
between. Either they stand or we stand. Either
our ideology stands or their ideology stands.
Therefore, Mr. Advani, do not try to appeal to
Congressmen saying that the communists will
swallow them. Communists will not swallow
them. The Congress is too big. On many
things we may have differences, but on certain
fundamentals we shall stand together. We
shall stand as comrades-in-arms against the
conslaught of fascism. We shall stand as
comrades-in-arms against the onslaught by
these exploiters who are today talking of a
partyless democracy and all that. They are
hoarding, blackmarketing and looting the
people ruthlessly. We shall fight them. I
appeal to Congressmen not to be taken in by
this glib talk. He talks with his conghe in his
cheek. Therefore, I submit that so far as the
communist party is concerned, we say that in
Bihar some firm measures have to be taken
in order to alloy Ihe discontent of the people.
The Assembly should be called, whatever
it may be. Whether they bring ten lakhs
people or not we say the Assembly shall
meet. We shall
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meet in order to enact new laws in the inter-
ests of the people. The Assembly should
meet. We demand that. (Interruptions). It is
not a question of our party. It is not a
question of anyone asserting. It should be a
common demand. It should be a democratic
lovement. Land reforms should be effectively
and firmly implemented. We should have a
de-hoarding campaign™on a big scale. The
working-class and poorer sections of the
people should be given food by a properly
organised rationing system.

A public distribution machinery should
be set up covering Adivasis and all. It should
be a popular programme. It is not the com-
munist party's programme. It can be as much
yourprogrammeasitisour programme. In iact,
it is stated to be your programme.Your
programme should be implemented properly
through the Assembly. You fight those who
are against it. A ruthless political battle
should be carried on and the communist
party gives its firm support to it.

SHRI SUBRAMANIAN SWAMY : He
is threatening a civil war.

DR. Z. A. AHMAD : 1 am not threaten-
ing a civil war. The struggle and the political
battle against these forces will be carried on
and the communist party will shed its blood,
will leave no stone unturned in order to de-
feat this onslaught and unite the progressive
forces, unite the forces of socialism and the
forces of national unity and democracy.

Thank you.

SHRI V. B. RAJU (Andhra Pradesh) :
Mr. Vice-Chairman, Sir, I have carefully
heard what Mr. Advani has said and also
Mr. Rajnarain from the opposition. 1 have
now heard Doctor Saheb also.

SHRI O. P. TYAGI
democracy.

SHRI V. B. RAJU : Now, Sir I would
very much appeal to the Members of this
hon. House not to personalise politics.

SHRI SUBRAMANIAN SWAMY :
Nor to politicalise persons.

SHRI V. B. RAJU : I would appeal to
my young friends there belonging to Jana
Sangh not to interrupt every Member. Now,
Sir, after twenty-seven years the people of

Defender of
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this great country arc passing through some
difficult times. Firstly, the global phenome-
non which has enveloped this country also
is the economic difficulty. It is a reality that
the working people, the common people are
experiencing hardship. To that extent there
is grievance and there is dissatisfaction.

Now, what is happening with certain
pseudc-political forces? They are trying to
exploit the situation for certain ulterior
purposes. This is a fact which cannot he
denied. What is exactly happening in this
country is that those political forces or
those political parties which have not been
able to present the case of these aggrieved
people in the democratic institutions like
Parliament and Assembly, to conceal their
failure, to hide their actual weakness, they
are trying to fan certain agitations in the
streets. The emergence of the Bihar agitation
or the reentry of Shri Jayaprakash Narayan
into politics is—correctly I would put it—
because of the failure of the opposition
parties in this democratic country. I would
like to be understood very correctly.  Sir, in
a democratic polity, in a free society, there is
bound to be more than one opinion. There
may be forces or people who may be
disagreeing with the policies of the Govern-
ment or with the actions of the adminis-
tration. Now, those forces expect the opposi-
tion parties properly to attend to them and to
carry conviction with the ruling party and to
see that the grievances are set right. When
the opposition parties have failed to do their
job properly, the people have begun to look
to some other forces. I think, by the passage
of time—I am sure— the opposition parties
will realise that this movement in Bihar is
the death-knell of the political party system
to which they belong, and it will be too late
for them. Why should the cause of the people
of this country or their political aspirations
be reflected by Shri Jayaprakash Narayan
who does not believe in the party system?
In fact, this morning and this afternoon,
we have heard two dissenting voices here—
from Shri Advani, a moderate approach—
that is, the meeting of minds and the
meeting ground being found and a
dialogue—and Shri Rajnarain has opposed it,
if I have understood him correctly.

AN HON. MEMBER : But you should
not take Shri Rajnarain seriously.

SHRI V. B. RAJU : It is not the point. I
can appeal to my friend not ta personalise
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things; let us not bring down the level of the
debate. Let us appreciate the point correctly.

(Interruptions)

AT AT AT | THOAFTL AL
qIrAEd A& #3AT Afgw

Madam, let us understand clearly the
point. We may agree or we may disagree. Let
us understand each other. What does the
movement stand for? What is the objective of
this agitation ? What is it going to achieve? It
is all right to take the name of the people.
You know, sometimes an aircraft might be
caught in bad weather or a ship might be
caught in a stormy weather on the high seas.
Sometimes even intelligent people get
actually caught or trapped in a particular
situation from which they cannot get out.
And we call it people's voice. Sir, I would
like to say this here. It was Victor Hugo who
said : "Public opinion is formidable. Never
confront it directly, but believe that it is
slippery." I have got personal experience. I
have passed through these movements. My
friend, Shri Brahmananda Reddy, has passed
through the movement. We have seen it.
What is happening in Bihar is nothing as
compared to what happened in Andhra
Pradesh. For 15 days the trains did not run.
There was no administration. No Minister
could go. No person standing for a separate
Andhra could stand the aggression of the
people. But now, believe me, it is only six
days ago I went there along with the Chief
Minister. The same Vijayawada moved for
reception to the Congress. I have addressed a
meeting for half an hour, a very big public
meeting, where there were 50,000 people,
and presented the Congress policy there.
There was pin drop silence.

You are 'alking of people's movement.
We have seen people's movement. Let us
know the people now. What are the political
parties doing? How are we moulding public
opinion for the last 27 years? What does
Mr. Advani want? What does my senior
friend, Tyagiji, want? How does he want to
use this people's discontent or people's
enthusiasm? To what purpose he will utilise
it? Are you going to sabotage party demo-
cracy? Why do you not declare? Are you
prepare! to agree with the thesis of Mr.
lavanraknsh Naravan? It is not the person
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Narayan or the followers of Mr. Jayaprakash
Narayan. Let us not drag the name of the
Prime Minister. Let us not drag the name of
anybody. It is not a question against the
Prime Minister. It is a movement against the
policies pursued or the programme actually
taken up by the Congress Government and by
the leader of the Congress Party, Shrimati
Indira Gandhi. Now we have got to think on
these lines. What is it that you want tci
achieve from this agitation? It is said that the
dissolution of the Assembly is the means.
How can corruption, unemployment can be
eradicated ? I want to ask, who does not want
an honest society, an honest public life ? Is it
for the first time that you are saying this ? No
one disagrees with this. By dissolving the
Assembly are you going to achieve it? Are
you going to.get a more honest society
thereby?

Mr. Advani has spoken about social
corruption, corruption in public life, about
election expenses and so on. By dissolving
the Bihar Assembly can you get this thing?
How many elections have not taken place in
Bihar? On what issues do you want a verdict
from the people? Let us understand. What
verdict do you exactly want from tho public
of Bihar? The issue must be placed before the
public. It is a simple matter to dissolve the
Assembly. But if the Assembly is dissolved
it is the President's Rule, the Centre's rule.
And then the same Congress Party rules.
These is no difference of policy. Therefore,
what is it that you wont? You must clarify,
you must specify now. The people of Bihar
are in distress. You must minimise their
distress. You must help them. What issues
are you going to place before them tomorrow
after the Assembly is dissolved? Do you not
want a new Assembly? Do you not want a
People's Government? Do you want the
Adviser to the Governor to rule there? Do
you want the President's Rule to be there for
three or five years? What is your programme
that you want to place before the people?

1 have been very patiently hearing........

SHRI SUBRAMANIAN SWAMY : Let
me clarify the point.

SHRI V. B. RAJU : 1 do not want in-
terruption from you. I want your leader to
clarify. You are not the leader of your
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issues involved. Nothing has been said.
Therefore, Sir, let us not confuse the people
cf this country. Let us not confuse the people
ef Bihar or let us not confuse ourselves and
let us not personalise the issues. 1M us not
actually import acrimony in a debate like
this. We have the press, the judiciary, the
legislature and the executive. Who is sup-
pressing them? I hear them say that there is
free press only in America....

(Interruption by Shri Subramanian Swamy)

THE VICE-CHAIRMAN (SHRI
JAGDISH PRASAD MATHUR) : You go
#n.

SHRI S. P. GOSWAMI (Assam) : Mr.
Raju never interrupts anybody.

SHRI V. B. RAJU : You show the same
consideration to me. Is not the press in India
free? Take the national press. It is my charge
that it is because of the press that this move-
ment is sustained. And how many columns

of news are being presented
4P.M. every daybefore us onthe

agitation? The national press is
giving the maximum support to this

movement, with a few exceptions. Who is
interfering with the judiciary? The judiciary
is releasing, is letting out, the smugglers who
have been detained under the MISA. Who is
interfering with the judiciary? What false
accusations are being made against us? Then,
what are the policies of the Congress against
which this movement is being engineered? 1
can understand Doctor Ahmad saying that
we have not fully nationalised the wholesale
trade in foodgrains. He has a point to accuse.
I do not know what the Jan Sangh has got to
accuse us of. What did we do? Is it our
friendship with Russia? Mr. Advani said this
morning "We want friendship with Russia."
He said "We want friendship with America
also". That is very good. Very recently
Kissenger had come here. Therefore, my
point is, the issues are being confused here.
There is nothing that the Congress has done
in Bihar. In fact, I would go a step further
and say that not a single accusation is made
against the Chief Minister, Mr. Ghafoor.
Why should Ghafoor resign? You are taking
the parallel of Gujarat. You are taking the
analogy of Gujarat. The Chief Minister
resigned there and Government could not be
formed. Here Mr. Ghafoor has not resigned.
When
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a Congress Chief Minister resigns, you
complain that the Central leadership has
compelled him to resign. If he does not
resign, you complain against the national
leadership that it has not made him resign.
SHRI O. P. TYAGI : That is a fact.

SHRI V. B. RAJU : The Congress is the
majority party there. There is no accusation
against the Chief Minister. There is no
charge against the Chief Minister. He has the
majority. If the Assembly is called to meet,
the Government has the majority there. You
say that these members are not
representatives of the people. I know this has
happened once in my State also. When you
mislead the people, when you create such
conditions where only terror works, at that
time you demand those members who are
within to get out so that those who are
outside could get in. In that tense atmosphere
you want elections. Mr. Rajnarain gave a
warning and said "I will give you seven days'
time, and in seven days elections must be
held." You can understand it, because if more
time is given, the tempo that they have built
or the terror tactics that they have adopted
there will fizzle out and the people will not be
under their control. Can elections be held in
such an atmosphere ? I am afraid some
Opposition parties have been convinced that
they cannot defeat the Congress in the
normal way through the ballot box and so
they are engineering this sort of situation
where people are taken to the streets. It is
because of the lack of confidence in the
functioning of the institutions on the part of
the Opposition parties that they are
employing a new instrument and they have
brought in a new dimension to the political
situation, that is, taking the people to the
streets. s it actually the wish of the political
parties that these great matters, big issues,
must be resolved in the streets ? It can never
be done. The Congress, in its struggle against
the British for freedom, took those parties
which came with it and marched ahead and
secured freedom for the country. Today a
situation has arisen where democracy must
be saved in this country. As you know, many
countries which became independent after
the Second World War, though they had
democratic polity, had to fall down and come
under dictatorship. We have got the
experience of Astsi isd Africa before us.
We would not
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allow this country to fall a victim to that.
We are going to fight tooth and nail,
whatever may be the consequences. To save
democracy, we are going to take all friends
with us. Let there be no misunderstanding
about it. Whoever stands for the
preservation of Parliamentary democracy in
this country is our friend. There is nothing
wrong about it. What is the use of accusing
CPI for holding a big rally yesterday ?
Definitely the Congress sympathy is with
them. It has our support. We support those
political forces in this country which
subscribe to Parliamentary system. There is
no mincing of matters here. I appeal to you
not to personalise issues. After 27 years of
freedom, big issues are in conflict.

Lastly, I want to ask : Where does
Fascism come from. Fascism does not come
from the skies. Fascism does not come as a
product. Failure of democracy creates a
vacuum and in that vacuum Fascism and
dictatorship enter. These forces which
subscribe to  prevention of Fascist
dictatorship in this country have our support.
For that purpose all parties which support
democracy should unite and face the
situation in Bihar. I am definitely hopeful
that if people of Bihar are given a respite and
time to reconsider and rethink, they are sure
to fall in line with these ideas. People of
Bihar have made great contribution and
sacrifices for securing freedom for this
country and for building democracy in this
country. In the past great personalities came
up from that area. Given time, 1 am sure
they will not fail to rise to the occasion. I
would suggest that this debate should end
with a call to the Bihar people to rethink and
reconsider and realise the need of the hour
which is to stand by democratic polity.
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aifaa frar fm aedt 1 S W
T F H AT AT WA S qE
7 gegfaez Z1 asa & ar & A
AEAEAT FT A%9 7 Al$9 98 0%
W AT "I A o4 anft st ¥ o
FEE

"I am not consistent with my qast. I am
consistent with truth as I see it from minute
to minute."

Sl WUERT &5 &7 WUE ZE 9E FET
43 gl AT A7E # uF WE qE
L (A A G AR O A 8
at  wEaaz  F1, A1 fafgEw WA
g% & O T AT F A1 T ANEATHI
T OEA Z1 OHINAT| FEl T FAE
@ fwe wigw qrEt &1 @gea gem
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mifas =A@ 1 AT 39 AW A9 A
FIAA HAWA #OZN

S, @ 92 w9 w7 A 97 fF
g W1 EerA GOEe o3
a1 fawer G351 29 2 uw a1 dEv
oyeamit Al d %@l A9z foy-
SewA Er1 swrer  forduvm ®
oA T wAqT {F 57 FrE gE g A
43 wfqws #1099 %7 27 21971 gATY
EL TVl A s A
UFAT, UE AT HTIN AT gAT F¥
gifr g0t WY S srE S0 3 AT
=1 971 fava & ITFT A FAd ae-
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WA T | HgeAT T ¥ w
a7

"The conception ofmyswaraj does not
mean the acquisition of power into a few
hands, but the capacity of the people to
resist power, if misused. I want to educate
the people to have the authority to regulate
and control, the Government."

at # At ww § fraew wEw fE
ardt ST T FEr 47 fE ST W awEr
F AET F] WAL FN AT AW
¥ ATA R | AAAT HT AlAA F
z o qae. w feegsE Az
vE TEAfAE 5 & W7 A7 W@ 8
f wet weEr mgma 2, fefezd
m9E g # 2, qfem wE g W@
¥\ wrT wYE ) AWEY T AHG @ | Al
AT HTURT AT | AHA & a1 A
g fafqess #1 #gewT apr F
FA BT QU AEA TEAT O | T
ELE I g

"The rule of others without the rule of
onself is as self-deceptive as a painted
mango fascinating to look at, but empty
and hollow from within."

az At oY w4r 2 fr fomr arfam &
I F ;AT g1 IuE faATr F A
FT wrawaFar § | v fagre #1 wreA e
freft weq wreor & dar 7@ g 2
# agt qx faenfedi & oAad F 0
uE w1 W T v A g fw o
T FAAHTA AT ST AT FE -
Arfaw wzargisama & ¢ @ 3 frar
S qrETr F wAfad § 0 0E| 9g g
qTEE T TA AT SRS AT
ST T STATTHT A ¥ FT T |

If Jayaprakashiji is the stooge of America,
I am afraid there cannot be any patriot in
this country. If it looks so, I cannot help it.

T AT AAAFTA ST FT H{o HTEo To
¥ e FET WX QT AT AR ZAL TAA
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ot AR &ra 34wy AT Rl
¥ wer ar fr 7w fafeor efmemw & =9
w1 o mwfor 720 79 fam7 fF o
g1 F AmewEi 9L AT
T w7 wwar g, TEewd # -
fg #% <@ 7, wifs 2o wgwR IE
awir & Wi wfeaw A oHAST ¥
arg oy | |1 gH gL A AW -
fergair w1 ar fr fafzwr oo wrE
FY AT ¥ FAT AT GHCE 1 S
q% T WA o ;e A< 9fia %
A TF wEAT Z, ATFA IG FAA
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717 9 FIAFT T FAL AME ALY HAT |
q gy 37 @4 afadi @ q dwdE
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IAFT AT wEA K[ BIA FLIZ
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ar@a ¢ ofvaAr AT o Wi
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qg Fgar & Fagwm ST 9% 7T
adr 3far w2 afew @ oww
ATEY WG FE & @ A E |
AT grareEr wedr faars af @
qATHAT E A TeEvgr fwar @
Fwar g afvas ww az frg afew
Y Fera ag wrfmw wdr 2 fr P
FIATFA FT F12 4 HO | AT A
At A FATE A FAT F AT ;A
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gfgw 787 ®aAr JEAr | AT AT
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SHRI NIREN GHOSH : First of all, let
there be no doubt that we will participate in
a movement to counteract the sinister so
called counter-offencive of the Congress—
CPI combine against democracy and the
people to perpetuate terrorism in India.

[The Vice-Chairman (Shri V. B. Raju) in
the Chair]. Who is, 1 would like to ask, in
practice the butcher of democracy in India ?
It is the Central Governmett and the
Congress Party. Dr. Ahmad raised the issue
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| of Kerala. Mr. Advani put it in another |
way. But let me call a spade a spade. It was
at the initiative of Shrimati Indira Gandhi
that that Government was summarily
dismissed though they were in majority, the
so-called majority. The same Shrimati Indira
Gandhi says that the government did not
have the people's backing . Am 1 to believe
her ? Perhaps the only crime of that
Communist—Iled government was that it did
not utilise the C. R. P., the B.S.F. or the
police to smash a inovementwhich was no
comparison to the preasent movement in
Bihar.

Mr. Feroze Gandhi, husband of
Shrimati Indira Gandhi a Member of
Parliament then, told Mr. .lyotirmoy Basu
on that day that democracy in India had
been murdered. So who are the murderers ?
They are the murderers. For twenty years
there was no democracy in Kashmir. Why
did their party keep silent ? Why did the C.
P. 1. keep silent ? For twenty years
democracy was murdered and you kept
silent. In fifty constituencies in West
Bengal no votes could be cast and
whatever votes were cast were cast under
the C. R. P. protection. Ballot boxes in
fifty constituencies were tampered with.
There was huge rigging. I say that our C.
P. 1. friend —I do not call them
reactionaries-are misled. They were a party
to that. They know every detail of it. They
have not condemned it. Parliamentary de-
mocracy has come to an end in West Bengal
and in future also it will be like that. There
will be no democracy in the country. De-
mocracy has been butchered.

The Bihar's people's movement is a
genuine people's movement, far exceeding
the following of the parties. Vast masses of
non-committed people are involved in it.
So it is a genuine people's movement. Sir
we have not joined any Jana Sangh
committee, it is true. Our party policy is
clear because we cannot associate with all
parties or any party. We take the Jana
Sangh to a be reactionary parly. They may
dub us in another way. But with our little
strength we are trying to organise the
workers and peasants and wc are trying to
get them together. We are trying to get
together democratic forces in order to
create a bigger movement than even the
Bihar movement.
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Therefore, let them be clear about us. The
bogey of right reaction is being raised by the
Congress leadership. 1 say the Central
Congress Government is right reactionary.
Is it not a fact that an overwhelming number
of monopolists, landlords, blackmarketcers,
smugglers and speculators, which is the
source of right reaction, are supporting the
Congress and the Congress is their leader,
Shrimati Indira Gandhi is their leader ? So
this government is the right reactionary
government. There may be another right re-
action. But this right reaction is solidly
entrenched in Delhi. They are not fighting
against right reaction. Regrettably enough I
have got to say let the C. P. . revise their
ways and means if they want to save
democracy in India.

Mr. Jayaprakash Narayan has raised it
valid point, namely, will there be free and
fair elections in Bihar ? I know that in the
next round there will be no free and fair
election in West Bengal because this
Government has said that under no
circumstances will the left be allowed to
come to power in West Bengal and in Bihar
also. So there will not be any free or fair
election. So where is democracy. Sir, from
the perusal of a speech made by the Prime
Minister at the Congress Parliamentary Party
meeting I have come to the firm conclusion
that she is not concerned with democracy,
with the survival of democracy in India. She
is concerned only with one-party dictatorship
and her personal rule. She is not sincere
about fighting corruption because all those
cur-ti.pt people are the source of Congress
finances. Has not Mr. Krishan Kant said that
from top to bottom the Congress i8 in the
grip of black money ? And we know, as a
matter of fact, it is so. So, that « the source.
So she is not concerned with that. She is
concerned with only her personal rule, and
murdering democracy wherever the Congress
cannot rule even under this unrepresentative
system of election-large-scale rigging, role of
black money and what not. Not only that, I
question the right of Shrimati Indira Gandhi
to govern India because she ha-b no mandate
from the majority of the people. It is a
mandate from only a 43 per cent of the votes
cast, not even 50 per cent of the votes cast.
She has no S—645RSS m
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mandate. If she is ruling, she is ruling by
brute force. Bihar has become a vast prison
camp guarded by the BSF, the CRP and the
Army. What happened on November 4 ? I
did not go into details but this much know
that two Bihar policemen wanted to save
Jayaprakash Narayan. Nanaji Deshmukh was
also there. When the two Bihar pocemen
wanted to save Jayaprakash Narayan from
the rain of lathi blows, they received
innumerable strikes by the lathi. Tney said
they were policemen. The BSF got their
identity card and threw it away and rained
lathi blows. That is what took place on
November 4. That is how Jayaprakash
Narayan was hurt. That is a fact. The two
Bihar policemen, because they also belong to
that State, perhaps wanted to save
Jayaprakash Narayan. But the BSF which
comes from another State beat them up. That
was the policy of the British. During the
Telengana agitation, Congress MPs had
come to me in tears and told me "The CRP
men do not know our language and customs.
They are raping our women." Mr. Vice-
Chairman, MPs from your State have told
me this. I say again, she has no intention to
fight corruption because she thrives on
corruption. The Congress thrives on
corruption and black money.

SHRI OM MEHTA : Question.

SHRI NIREN GHOSH : She has no
intention to enter into any serious dialogue
with the Opposition. I do maintain that a
Government which has not got even 50 per
cent of the votes cast has no democratic
right to rule. It is utterly antidemocratic.
And what about Ghafoot ? Even the CPI has
said that it ig a fraud. Congress MPs have
told me in private that the people are with
Jayaprakash Narayan.

SHRI OM MEHTA : Give their names.

SHRI NIREN GHOSH : I would not
name them, but I can give tens of names.
That is the position in Bihar. Not only is it
minority rule, but the Congress wants to
perpetuate the rule of the minority over the
majority under the present system. That is
why when she talks of electoral reforms, she
brushes aside proportional representation.
So minority rule is being sought to be
perpetuated. Is it democracy ? The very
system is undemo-
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creticc. And what about the Election

Commission ? It is subservient; it Is not
an independent machinery. All those riggings
have taken place with the connivance of the
Chief Election Commissoner because he is
appointed under the advice of the executive.
Unless the Chief Election Commissioner is
appointed on  the basis of consensus of
parties, there isno chan at all for any
free and fair poll in any State where the
Congress will b; ousted even under this
system. What happened in West Bengal in 5
P.M. 1972 7 Had there been free and fair

elections, the Congress would have been
routed in  1972. Ask your Research
and Analysis Wing or C.B.I. They will

tell you this in private. Tai? beiig tli; position,
how can the Assembly in Bikar go on ? It
must have been dbjplvsd. What hippjned
in  Gujarat? W1 pbtied that election should be
held within three months. Similarly we want
dissolution of the Bihar Assembly and reaction
within a period of a month or two. Nothing can
be worse than the present Bihir Government.
They talk of right reactionary movement.
You are the worst right reactionaty. In West
Bengal they are ruling. Your leadership is the
most right reactionary. This Congress is
the chief menace and destroyer of the future
democracy in India. Such Congress has got
to be fought tooth and nail.  The solidary
movemjnt in Bihar should be built up
throughout the length and breadth of the
country so that the entire people of India come
into the picture. Bihar movement should bs
given a new dimension by fulfilling the radical

demands of peasents and workers. The entire
repressive  machinery of the Central
Government was used in patna to  suppress

this movement. The CPI has some base in
Bihar. I admit it. Ws have no base and
therefore we do not matter much in Bihar.
The CPI could have mobilised forces and
seized lands and given them to the tillers. They
can do so now. In Bihar there are zamidars
who hold 20,000 to 30,000 ares of land,
evading ceiling laws. The CPI could have
mobilised workers and opposed the wage
freeze laws. Here was an opportunity  for
them to do these things when the repressive
machinery was busy. There is no question
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of upholding democracy. They are on a
ompletely wrong track. Congress is the
butcher of democracy. (Time bell rings) I
have not spoken for even 12 minutes.

THE VICE-CHAIRMAN (SHRI V.B.
RAJU) : You have already said that there is
not much for you to say. We should not sit
very late.

SHRI NIREN GHOSH : All the questions
involved in Bihar movement have assumed
crucial importance becuase it is simply not a
question of dissolution of the Bihar Assembly
which must come as a matter of fact before
anything can be clinched. But the Bihar
movement has raised all the cardinal,
political problems and issues agitating the
minds of the people, such as unemployment,
corruption, land to the tiller, workers'rights,

end to the monopoly and  end to foreign
domination in economic field, and change
in the electoral system which s
undemocratic  totally. And, Sir, they
have been utilised like that. Even the

question of the institution of Governor should
come into the picture. The institution of
Governor has been utilised in a way, not
envisaged or enshrined even in their so-called
Constitution, as a handy instrument to
suppress the Opposition parties and topple
Opposition Governments wherever it is
possible to do so and this has been debated
again and again in this House. So, that also
should come into the picture. There should
not be any such thing because they will do
any. thing at will with the help of these things.

Now, Sir, I should utter a note of warning
to the Congressmen also about utilising the
BSF in this manner : Are there not ordinary
people who have joined the ranks of the BSF
or the army or people coming from amongst
the peasants and the poor people of the
country ? Will they be even Immune to the
democratic urges of the people ? The Border
Security Force is there and these people are
supposed to defend and take care of the
security of borders of the country and you
are utilising that force. It is a paramilitary
organisation and it is a parallel militaty force
that is being bulit up as the personal domain
the Prime Minister. If there be ny division in
the army, this is the organisation with which
she proposes to deal with it. This BSF has
come into play and we are told that money is
sanctioned for that anil
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we do not know  from where and it is
sanctioned not under any kind of scrutiny
whatsoever and there is a huge amount there
for this ! Such things are  being
experimented with which nobody knows,
which not even men of competence in the
army know. This parallel military force is
being built up by the Central Government,
Central  Congress Government, in order to
suppress the people, in order to suppress the

democratic movement and choke the
democratic movement just to maintain
their rule. So, this has become in a sense the

cardinal point which has raised all the
fundamental questions. No longer will the
people submit to a Government which has
been arbitrarily formed, which does not enjoy
the confidence of the majority of the people
and which does not even enjoy the majority
of the votes cast! This undemocratic
system, this unrepresentative system,
flouting every single elementary concept of
democracy, cannot be allowed to continue
and it has to be challenged at this base and
routed whatever be the consequences.
From that angle, in that light, our party will
view this and we are in a dialogue with the
other leftist democratic forces in order to give
a radical orientation to the entire Bihar
movement and give it a new and proper
dimension. So, all these questions
should be taken up. (Time bell rings)... All
these questions should be taken up on and
India-wide scale, in all the States of India and
let the people's movements bs unleashed in
all the States of India, embracing all those
basic and fundamental issues that have
been thrown by the Bihar movement and let
there be the challenge of the entire people to
this, 1 say, semi-fascist, fascist, right
teactionary Government which is
entrenched and which is r jling there on the
basis of mere brute force and nothing else.
SHRI BHUPESH GUPTA: Mr. Advanl, have
you been oriented.

SHRI R. K. MISHRA: Mr. Vrcs-
Chairman, Sir, the debate on the Bihar
situation today, expect for a few
speeches [rom the opposition benches,

especially of Mr. Lai K. Advani and
Dr.Z. A. Ahmad

THE VICE-CHAIRMAN  (SHRIV.
B. RAJU) : Why don't you come" near

the mike?
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SHRI R. K. MISHRA Mr. Vtce-
Chairman, Sir, the debate today on the Bihar
situation, except for the two speeches from the
benches of the opposition, one by Shri Lai K.
Advani and the other by Dr. Z. A. Ahmad, has
been totally irrelevant as far as the issues
which this agitation has !  thrown up are
concerned.

Sir, the speech which the honourable
CPM leader, Shri Niren Ghosh has delivered
is an exposition of his party's point of view
in regard to the present system and every one
of us knows that he does not believe that the
system will do anything-that he does not
believe in the Election Commission...

SHRI NIREN GHOSH You are
absolutely wrong. You and your party and
your leadership do not believe in the
parliamentary system. I have demonstrated
in practice to show who have put their faith
in the democratic system and I have given
instances after instances.

SHRI R. K. MISHRA I would,
therefore, deal with the issues which Shri
Advani raised in the course of his speech
and which I think are very pertinent to the
present situation prevailing in the country.
At the conclusion of his speech, he said
that there was no question of talk on the
demand of dissolution of Bihar Assembly.
I agree with him. This is one point on
which there can be no dialogue. So far
as the other issues are concerned, the Prime
Minister herself has made it clear that
there can be a dialogue. On the question
of corruption, educational reforms, elec
toral reforms, inflation, rising prices and
unemployment, it is possible and necessary
to have a dialogue; These are problems
which are not party problems. These are
national problems which have emerged out
of the distortions in our economy during
the last 25 years because of the influences
of value systems shich arc not related to

the Indian These problems have
we did not change our
educati m 1 administrative systems

when we bee,;p.ie independent and it is
possible and necessary to have a dialogue
and a discussion on all these questions and
to evolve a national consensus. Mr. Vice-
Chairman, Sir, when Shri Advani replies to
the debate, I would like to ask
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[SHRI R. K. MISHRA]

him whether Mr. Jayaprakash Narayan or his
other supporters have been able lo put
forward any viable alternative on all these
issues during the last nine months of his
movement. Have they been able to evolve a
consensus on the question of electoral
reforms ? In this House itself, we have heard
viewpoints for and against proportional
representation. We have heard different
viewpoints from the opposition benches
themselves. When we go into the details of
these problems, we will come across many
obstacles which will have to be surmounted.
The Prime Minister and the Law Minister
have made it clear that we are prepared to
have a dialouge and discussion on this
question of electoral reforms.

Mr. Vicc-Chainnan, Sir, there is a
lot of talk on the question of corruption.
I am very sorry that Shri Jayaprakash
Narayan is in the company of people who
arc the most corrupt in the country today.
There are many in this House like me and
there are others also who did raise the
slogan of 'Jayaprakash Zindabad' in their
youth and impressionable age. That
does not meen that we should allow our
emotionalism and sentimentalism to blur our
vision about what is he doing today. This is
the basic question and it is more so in the
case of Shri Jayaprakash Narayan because he
is an example of permanent and total
inconsistency and not revolution. Since 1943,
as a small school student, I have been
observing sometimes very closely and
sometimes from u distance, the wide
fluctuations in his political opinions. Shri
Niren Ghosh and others have talked of Mr.
Ghalbor and they have criticised him. What
did Mr, Jayaprakash Narayan say about Mr.
Ghafoor on that so-called historic day, i. e.
March, 30, 1974 ? What did he say ? He said,
"From all accounts Mr. Abdul Ghafoor is an
honourable man with no excessive fondness
for office." From March to November, Mr.
Ghafoor, from an honourable man has bcome
a completely dishonourable man. 1 am not at
all surprised because, as ( told you, Mr. Vice-
Chairman, Sir, Mr. jayaprakash Narayan is an
example of permanent, perpetual
inconsistency. That is why I say, let us not
refer to his past. It is difficult to go into
the past

[RAJYA SABHA]
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of any man because a man is a growing
being, and in the case of Mr. Jayaprakash
Narayan, he has been growing and moving
left and right. Mr. Jayaprakash of the past—
Jayaprakash who was a Communist, Jay-
prakash who was a Congress Socialist,
Jayaprakash who was a Sarvodaya leader.
Therefore, let us not go into the past.
And there is also no point iu referring
to corruption under the various institutions
with which he has been connected. 1 do not
want to go into that. I want to point out to
that on this question of corruption, today,
is it a fact or not that a leading industrialist,
a leading chain-newspaper-owner of this
counlry

DR. Z. A. AHMED : Goenka.

SHRI R. K. MISHRA: ..against
whom there are CBI1 cases, against whom
there are charges of misappropriation of
funds of shareholders, against whom there
are charges of blackmarketing is one of
the closest persons of Mr. Jayaprakash
Narayan '? I am not referring to the
past

SHRI SUBRIMANIAN SWAMY

I Asyou were.

SHRI R. K. MISHRA : I am asking : Is
I it a fact or not that the Ministers of Punjab j
against whom the Chungani Commission i is
enquiring into the charges of con uption..

SHRI SUBRAMANIAN SWAMY
: What about Bansi Lai ?

THE VICE-CHAIRMAN (SHRIj V.
B. RAJU) : No running commentary
please.
I
SHRI SUBRAMANIAN SWAMY : I
am helping him.

SHRI R. K. MISHRA : Therefore, is it
not a fact that these Ministers against whom
the charges of corruption are pending
before a Commission of Inquiry were thf
people who accompanied Mr. Jayaprakash
Narayan in the course of bis visit to Punjab ?
That is why I am saying it is very easy to
preach sermons to Others. It is very difficult
even for a manlike Mr. Jayaprakash
Narayan to practise. Corruption has become
all-pervasive. It is a product i f the
acquisitive society in which we are
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living ; it is a product of the value system
which has been imposed upon our people; it
is a product of administrative malpractices to
which all of us, belonging to all sections of
the country, are a party— all the teachers,
traders, shop-keepers and others. Are they
not part of it ? So, it has to be fought
unitedly ; and we rise above party
considerations, we look to the problem in the
national perspective, and we try to create a
climate in which not only the Congress
Party—the Congress Party being the largest
party in the country must set norms so that
corrupt people are not givsn any social
respect—but also the Opposition parties,
specially those leaders who claim to be
fighting corruption should set the standards.
And the Opposition leaders who claim to be
fighting corruption, when they do not set
these standards, they do not have the moral
authority to speak about corruption.

(Time bell rings.)

I would also like to submit that I accept, I
concede there are impefections in our present
system. There is no doubt about it . But it is
a fact or not that this imperfect system hai
enabled the poor people of this country to
mo.e forward ? Is it a fact or not that in "pite
+of its imperfections, we have been able to
preserve democracy in this country when
democracy has gone as under in other
countries ? Is it not a fact that in spite of
imperfections political consciousness has
grown and spread in this country ? While we
have to improve this system and identify the
deficiencies, it does not mean that we throw
the baby with the bath water. Therefore, Mr.
Vice-Chairman, Iwould like to point out to
you that I heard very carefully Shri Advani's
reference to press and his veiled attack on
the Prime Minister. Now, I-remember that
when Shri Krishna Ballabh Sahay was the
Chief Minister of Bihar, Shri T. J. S. George,
Editor of the Searchlight was arrested
without any rhyme or reason, many of us,
journalists, went to Shri Jaya-prakash
Narayan and begged of him to arrange for
the release of Shri T.J.S. George who had
been arrested and put into jail but he refused.
Not only that, Sir, I would like to point out to
you, Mr. Vicc-Chairman, what he said when
Dr. Ram
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Manohar Lohia was arrested in 1965 an
when Shri Krishna Ballabh Sahay was the
Chief Minister of Bihar. This I am quoting
from Mr. Mandal, who was the former Chief
Miniseter of Bihar and he says:

1965 # fage & w3 fr g
qeAq WEE AT T 47 WK o
It TiAAaArge arfgar fregEe
B G a4 WAYFIT AL A FEr 47
f& =zro difzgar swam #Ww wow-
SwAT 927 W @ & | Afwa m
faqurs @t wdft ov o fEme
ST SEATET AET § IAE g 9 wifa
AT FL AT aAT FaT THRE-
TUTHAT G317 weAr wE B ) W
fagre & @@ FW7 FAT W 27

It is not a fact that in spite of imper-
fections political consciousness has grown
and spread in this country ? White we have
to improve this system and identify the
deficiencies, it does not meafl that we throw
the baby with the bath water. Therefore, Mr.
Vice-Chairman, I would like to point out to
you that I heard very carefully Shri Advani's
refrence to press and his veiled attack on the
Prime Minister. Now, I remember that when
Shri Krishna Ballabh Sahay was the Chief
Minister of Bihar, Shri T. J. S. George,
Editor of the Searchlight was arrested
without any rhyme or reason, many of us,
journalists, went to Shri Jayaprakash
Narayan and begged of him to arrange for
the release of Shri T. J. S. George who had
been arrested and put into jail but he refused.
Not only that, Sir. I would also like to point
out to you, Mr. Vice-Chairman, what he said
when Dr. Ram Manohar Lohia was arrested
tin 1965 and when Shri Krishna Ballabh
Sahay was the Chief Minister of Bihar. This
I am quoting from Mr. Mandal, who was the
former Chief Minister of Bihar and he says :

It is true, Mr. Vice-Chairman, that the
educational system in our country butlers
from many inadequacies and many dis-
tortions but it is a fact that millions of poor
people in our country, children of harijans,
adivasis and others, for the first time have
got an opportunity to learn the three R's.
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[SHRI R. K. MISHRA] Shri Jayaprakash
Narayan has called upon the students in
Bihar, especially the poor students to
boycott the schools but I am happy that they
have refused to respond to this call. By
doing so, he is only trying to make backward
people more backward. In conclusion, I
would say that on all the four counts this
movement has not proved to be a popular
movement. (Time bell liags) His call to the
ML.As. to resign from the Assembly did not
meet with any favourable response and only
34 Members out of 319 have resigned. On
the question of his call to students to boycott
their studies for one year, the students have
refused to respond positively. On the
question of his call to the people not to pay
taxes, the people have not only not
responded, but they have come forward with
greater eagerness to pay taxes and as Shri
Malaviyaji pointed out on all these three
counts people have refused to respond to his
call. If the game of numbers is any proof,
then you cannot say that when Congress
organises a rally or C.P.I, organises a rally, it
is done because of State protection and vrith
State support and all those things, and when
you organise a rally, it has got the popular
support. (Time bell rings) If the game of
numbers is any proof that also has been
proved, is being proved and will definitely
be proved. The people of Bihar are not with
this agitation and they regard it as an attack
on democracy and as some of the earlier
speakers have pointed out, the people of this
country will fight for the defence of
democracy because this is the surest
guarantee that we will move towards our
goal.

SHRI LAL K. ADVANI : Sir, I want to
rise on a point of personal explanation.
There was a reference to me saying that
when I reply to the whole debate, I may
clarify some points. Perhaps under the Rules
I am not allowed to reply. It was said that
there should be no talk on the question of
dissolution. My point is that there is no
scope for that because we believe that the
people of Bihar want the dissolution of the
Assembly. If your stand is that they do not
want the dissolution of the Assembly, I
challenge that. In that case you accept an
opinion poll and we will see whether they
want to dissolve the Assembly or not. If the
people decide that they want dissolution,
dissolve it.

[RAJYA SABHA]
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SHRI N. G. GORAY (Mabharashtra) :
Sir, listening to the debate today, one has to
conclude that no consensus so far as the
Bihar issue is concerned is possible. Last
time when we discussed Bihar in this very
House, I had some hope that efforts would
be made to bridge the gap between the
position that the Government has taken and
the position that thas been taken by
Jayaprakash Narayan. But today, Sir, the
scenario seems to have changed completely.
The postures have become very rigid and the
bona fides of Shri Jayaprakash Narayan are
in question. Sir, I do not know whether
there is anybody in this House who knows
Jayaprakash Narayan more closely then I
because, Sir, right from 1932 when we were
together in the Nasik jail and we conceived
the idea of starting the Congress Socialist
Party, we have been together. There have
been occasions when we differed and parted
company. But, whatever the fluctuations,
whatever the differences, my respect for
Jayaprakash Narayan has never lessened. |
have always considered him as a noble-
minded man, a fearless man, a patriot
without parallel. But, today I do not want to
bring in Jayaprakash as a central piece of
this debate. A lot of time was wasted either
in showering praise on Jayaprakash or in
condemning him but, Sir, I do not want to
do either. I would only like to analyse what
J.P. is trying to evolve and I would like to
say it is for this House to consider whether
the aims and objectives of Jayaprakash
Narayan are in conflict with our ideas and
values of democracy.

Sir, while speaking from the floor, you,
raised this very question : What is the ob-
jective of this movement ? That was a very
pertinent question and I would like to say
something about it. But, before that I would
like to say that I am not going to make a
grievance that Jayaprakash was assaulted or
was hurt. I am not going to make any
grievance that he was not being treated as he
should have been. After all, he is leading a
rebellion, a revolt. I do not want to mince
words so far as the objective or intentions of
Jayaprakash Narayan are concerned : He is
leading a revolt. Now, a man who is leading
a revolt must be ready to suffer for it. Just as
when the armies come to a clash, even the
generals get killed, maimed or disabled,
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nobody can make a grievance of that. And
when on one side the entire might of the
Government has been mobilised and on the
other side Jayaprakash and the people he
represents are mobilised and they meet in
confrontation and when the Government has
decided to put down this movement—ijust
as Dr. Ahmad wanted the Government to
do—I do not see why we should have a
grievance when a man Itke Jayaprakash gets
hurt.

Sir, when I visited Bihar I came across a
case of two young school boys who had just
emerged out of a hotel and with a single
bullet were shot dead on the spot. They were
the followers of Jayaprakash. If the
followers suffer like that, why should we
have a grievance when the leader is hit ? Jt
does not matter at all. And I hope
Jayaprakash Narayan will be the last person
to pick a row over this incident. If he wants
to march forward, he must be ready for this
sort of treatment. But, Sir, what I wanted to
place before this House is, what are the
issues. The central issue is that in spite of all
the talk about agreement and consensus on
various issues like electoral roll, eradication
of corruption, etc., to be very frank, Shri
Jayaprakash Narayan and we who are with
him do not believe that the Ghafoor
Government in Bihar or the Indiraji's
Government here is the instrument of the
change that you and we desire. Let us be
very frank about it. Sir, when the
Communist Party during the freedom days
condemned the Congress movement led by
people like Gandhiji, Subhas and Jawaharlal
Nehru, who were much taller than the
present leadership, as a bourgeois party, as a
bourgeois movement, what were they
considering ? Were they considering the
character of Subhas Bose or Gandhiji or
Jawaharlal Nehru or Jayaprakash Narayan in
1942 ? No, they thought that if these people
succeeded, there will be a bourgeois
government and it may be the bourgeoisie
which will prosper under their rule. That is
why as Communists they opposed it,
opposed it tooth and nail, went to the extent
of saying, as Mr. Dange said in Bombay that
if the Quit India people come to you and ask
you to go on strike, slap them in the face
because they are telling you something
which may appear to be anti-British, bot
which is really anti-demociratic. So,I
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was not surprised when Dr. Ahmad asked
you to take a firm attitude and derl with Shri
Jayaprakash Narayan in a firm manner and
when he said that Shri Jayaprakash Narayan
is a man who has far-reaching designs. [
have never known Shri Jayaprakash
Narayan like that but I knew Dr. Ahmad
when he joined the CSP, the Congress
Socialist Party that he had far-reaching
designs of his own.

DR. Z. A. AHMAD : All of yon were
there. Mr. Masani was there and all of you
had far-reaching designs.

SHRIN. G. GORAY : Butl am

not just now talking about Mr. Masani. I am
talking about you. Now look here. So, now I
am surprised that Dr. Ahmad has read so
much into the heart of Shri Jayaprakash
Narayan. In his opinion he has been
designing right from 1952, also his hatred
for Shri Jawaharlal Nehru has now got
transformed into hatred for Indiraji and that
is why he is taking advantage of it; taking
advantage of what ? Again and again in this
House it has been said, Sir, even you also
said it, that because of the economic
circumstances, because of the hardships of
the people, these people are trying to take
advantage. Now what are the political
parties for ? If you look at it from one side it
is taking advantage, if you look at it from the
other side it is giving tongue to the miseries
and the hunger of the people. So, it will
depend on how you look at it. What did you
do in 1967 or in 1971 when you raised that
noble slogan 'garibi hatao' ? Were you not
trying to take advantage of the poverty that
has been the curse of this country for
centuries together ? How did you get that
massive vote of 43 per cent or 48 per cent ?
You got it because yon made the people
believe that it is your party which is going to
deliver them out of poverty and now after
five years you find that the poverty is not
diminishing but it is growing . Shri Krishan
Kant has been saying that, Shri Chandra
Shekhar has been saying that, Shri Dharia
has been saying that and so many people
from this side and from thct side have been
saying that. More and more people are being
pushed down the poverty line because the
prices are going up and up. Prices going up
means more and more people are being
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pressed down the poverty line. ~And perhaps
that Is why the Prime Minister, a few days
back, said: Yes, we gave the slogan of
Garibi Hatao, but people are expecting so
much out of us. Pray, I would like to ask
her, what are the people expecting ? Have
not the people the right to expect two square
meals a day ? What more are they expecting ?
Today in the papers you must have read that
the Assam Government ultimately had to
admit that there had been starvation deaths.
Hundreds of people in that State had died
of starvation.  They had to admit it. After
some time the Chief Minister of West Bengal
will have to admit that there have been
starvation deaths. In Madhya Pradesh in the
castern Madhya Pradesh area, people have
been in exodus because they have nothing to
eat there. In Bombay people are on the
footpath, in Poona people are on the footpath
from the Marathwada side because they have
nothing to eat. Now, these are the forces from
which this movement is springing up. It is
not Jayaprakash Narayan. It is not his
designs. It is not his machinations. It is not
his ambition. It is these basic forces which are
trying to assert themselves.  What do you
want in this country ? Do you expect
that the entire superstructure of our society
and the walls of that superstructure
should have till eternity the murals of misery
and the panels of poverty ? [ want people to
speak  out even if they curse me. [ want
these frozen people to have legs, so that they
can walk. I want them to develop hands, so
that they can also destroy if they like, but let
them be men and women. Let them not be
dumb-driven cattle so that if they get some
little food they survive and if they do not get it
they die. When you accuse Jayaprakash jl, all
that it amounts to is those people who die of
hunger have no right to say : We are dying
of hunger and we will not die. This is what
you want to say in effect and this is exactly
what Jayaprakashji wants to oppose. Why
is he against Mr. Ghafoor ? It is not a
personal issue at all. Now.my hon. friend has
pointed out what J.P. has said that Mr.
Ghafoor is an honourable man, but what does
it mean ? What do you expect from
Jayaprakashji ? Jayaprakashji ~ is a man
who will not condemn any one like that.  He
will not say that you are a
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corrupt man. He will not say that you
are a Badmash. He will only say that
your Government is not delivering tho
goods. This is the basic question in Bihar
It is going to be the basic question unj binr.
and everywhere else. One point you
have not mentioned. How many times

has Mr. Bhupesh Gupta accused
the Government of not delivering
the goods ? And there I suppose
the Communist Party  cannot

take any objection to J. P.

DR. Z. A. AHMAD : He is referring to
the forces behind him.

SHRI N. G. GORAY : I am coming to
that. Now, what did he do ? He is
approaching the people. He is not app-
roaching any parties. Let us be very frank.
He never came to the Socialist Party. He
never went to the Jana Sangh. He did not go
to any party. It is we who went to him
because the people are with him. We found
that we could not make the people rise. We
could not make the people rise which was our
dream and the dream of the communist party
also. We perhaps proved too small and
perhaps we could not move with confidence
among the people, but here was a man who
has never dabbled in politics in the last twenty
years. May be he could not carry conviction
to you, but to the people he has carried
conviction that he was above suspicion and
above ambition. That is why people flock
to him. Everybody is saying he has failed
everywhere, the students are not listening to
him, the workers are not with him and the
peasants are not with him. Then, why is it
that in Bihar there is no room for Satyagrahis
in the Jails ?  Why is it that In Bihar even
middle schools have been taken over and
turned into jails ?  Why is it on the 4th
November Satyagrahis were taken from one
jail to another ? The jailers said they had no
room and, therefore, they had to put them in a
botanical garden and they fenced it around ?
Therefore what I am saying is that you must
try to rise above your own narrow con-
siderations and try to find out what is the
miracle that J. P. has brought about. In fact it
is no miracle. The simple thing is that the
people wanted a leader whom they conld
trust, and they thought that
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Jayaprakash Narayan was the man who
could fulfil the need. Just now my friend in
a very eloquent speech said that these are
issues which we should solve together. What
does it mean ? That means that that so far as
those issues are concerned, you become
partyless. That is exactly what Jayaprakash
Narayan is saying, that this country is
confronted with certain crises which cannot
be solved by any party, even by the
Congress Party—and this need not be told to
them by Jayaprakash Narayan. They
themselves admit that they have not been
able to solve them. Then Jayaprakash
Narayan says, all right, if you cannot solve
them alone, you solve them coming together
; let us come together and solve them,
unnecessarily saying—I was surprised to
hear that—Jayaprakash Narayan is talking
of a partyless democracy." ? Did not Marx
talk about a partyless government or a
society without a government ? Does it
mean that Marx here and now wanted a
society without a government ? Why are
these learned Marxists trying to confuse the
issues ? Jayaprakash Narayan has again and
again said, "I am not asking for a partyless
government here and now." He has again
and again said, "I know that there will be
parties." but he wants to create a sort of a
watch-dog public opinion in every village. If
he succeeds in that, then all this
waywardness of the MLAs and the MPs and
the panchayat chiefs and all these self
seeking people will be stopped. You have
no machinery to do it. You know how the
MLAs and MPs and other people behave.
What is the sanction that could stop them
from doing all these things, prevent them
from indulging in these things ? Jayaprakash
Narayan says that the only sanction is to
awaken the electorate, and that is what he is
trying to build up. Therefore, I fail to under-
stand why it is that people again and again
are saying that no, there are no bridges
between Jayaprakash Narayan and our-
selves. Innumerable bridges are there,
innumerable links are there.

The last point that [ would like to urge upon
is , can this country afford at this juncture to
enter into a sort of fratricidal war 7 I ask you
this question in all seriousness. What is
our state of affairs ? The
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agricultural growth has come almost to nil.
Sir, a country like Israel has maintained 7 -5
per cent of agricultural growth every year
during the last five years. And what is our
state of affairs ? What is happening on the
industrial front ? What is happening to our
Plans ? No Plans. My friend, Shri Dhar, has
no work at all. He comes to the House and
he goes back. There is no Plan. What can
the Planning Minister do ? It seems that
nobody in this House is concern*.! about it.
I feel very much concerned. What will this
country come to ?

So, I am again saying, though I have very
little hope, that it seems that a decision has
been taken to crush out Jayaprakash
Narayan and his movement. Well, if that is
so, he will be crushed. I do not know. May
be he will not be crushed. May be he
himself may be crushed but the movement
will grow. It is quite possible. I warn you.
Don't try to underestimate what he is doing.
It has already reached Punjab. And I tell
you, there are ominous signs. When he went
to Ludhiana, in the massive rally of five
lakhs or more....

SHRI J. S. ANAND (Punjab): Not five
lakhs, fifty thousand.

SHRI N. G. GORAY : All right , fifty
thousand. I accept that figure. All right.
Let us accept this figure. Yours in Bihar
yesterday was five lakhs and that was fifty
thousand. Therefore, what 1 am saying
is that there is the most sinister sign or
something that could serve as a warning
that there are hundreds and thousands
of ex-servicemen joining the movement

SHRI J. S. ANAND : Only 155 ex-
servicemen.

SHRI N. G. GORAY : All right. If there
are 155 ex-servicemen, I am telling you this
is a sufficient warning to a Government
which wants to keep democracy in this
country alive.

Only one last word. I am again appealing
to the Congress not to go by the advice that
has been tendered by my friend, Mr. Z. A.
Ahmad. He wants a showdown. He wants a
comfrontation. He wants complete
elimination of whatever
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Mr. Jayaprakash Narayan and his followers
are asking for. It is for you to judge whether
Mr. Jayaprakash Narayan is a true and
genuine friend of democracy in this country
or whether it is Dr. Z. A. Ahmad and Mr.
Bhupesh Gupta. In the entire world
wherever the Communist Party is in power
there is nodemocracy and where they are in a
minority there is democracy. Therefore, they
are not the defenders of democracy. Their
game is very clear. It is for the Government
to decide.

SHRI BHUPESH GUPTA : One thing.
May I know why Mr. Jayaprakash Narayan
does not say anything against monopolies by
name or even mentions the word mono-
polists, hoarders and profiteers ? Why he is
not doing that ? How is it they are support-
ing them through their journals ? How do
you explain that ? Fight by all means the
Government when it goes undemocratic,
when it is responsible for soaring price or
when it stands for the exploiting classes. But
Mr. Jayaprakash Narayan up to now—I Save
been very careful in reading his speeches —
has not uttered even a word.
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He is a big man. We cannot go near him. He
is a towering personality. But the question is
that Bihar does not want a towering
personality with idealism which cannot be

implemented today. It wants food. It wants
irrigation. It wants industry.

RE. STATEMENT ON THE RESULTSOF
C.B.I. INQUIRY INTO THELICENCE
ISSUE

SHRI BHUPESH GUPTA (West
Bengal): 1 understand that the House is
adjourning for two days. I understand that a
statement is being made in the Lot Sabha on
the licence matter in pursuance of the
promise to this House and to the other
House. If the statement is being made in the
other House in regard to a matter which is
common, I think the same statement should
be made in this House also.

SHRI SUBRAMANIAN
(Uttar Pradesh) : I fully support it.

SWAMY

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : This debate itself will take some
time.

SHRI BHUPESH GUPTA : The point is
that he announced there that a statement
would be made at 5 -30 P.M. The Govern-
ment should tell us also so that those who



